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GOVERNMENT OF KERALA
Law (Legislation I) Department
NOTIFICATION

No.19540/Leg.1/2010/Law Dated, Thiruvananthapuram, 28t January, 2011
8th Magha, 1932

In pursuance of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to authorize the publication in the Gazette of the following
translation in English language of the Kerala University of Fisheries and Ocean
Studies Act, 2010 (5 of 2011).

By order of the Governor,

K. MADHUSUDANAN NAIR,
Special Secretary (Law)



[Translation in English of “2010 -se tlcf *nj-dokn\pw kap-{Z]T\§A;papA kA/&Elem-ime BivSv ” published
under the authority of the Governor.]

ACT 5 OF 2011
THE KERALA UNIVERSITY OF FISHERIES AND OCEAN STUDIES ACT, 2010

An Act to establish and incorporate a University of Fisheries and Ocean Studies in the State
of Kerala and to provide for matters connected therewith or incidental thereto.

Preamble — WHEREAS, it is expedient to establish and incorporate a University
for the development of fisheries and ocean studies and for ensuring proper and
systematic instruction, teaching, training and research and extension exclusively in
fisheries and ocean studies in the State of Kerala and to provide for matters
connected therewith or incidental thereto ;

Be it enacted in the Sixty-first year of the Republic of India as follows :-
CHAPTER -1
PRELIMINARY

1. Short title, extent and commencement. - (1) This Act may be called the Kerala
University of Fisheries and Ocean Studies Act, 2010.
(2) It extends to the whole of the State of Kerala
(3) It shall deemed to have come into force on 20t day of Novermber, 2010.

2. Definitions - In this Act, unless the context otherwise requires, -

(@) “Academic Council” means an Academic Council of the University
constituted under section 17;

(b) “Authority” means any authority of the University specified in section 9’

(c) “Chancellor” means the Chancellor of the University;

(d) “Extension education” means the educational activities concerned with
Fisheries and Ocean Studies and training of fishermen, fish farmers and
other groups serving fishing in modern fish farming practices and the
various phases of scientific technology related to fisheries and fish
production, processing and marketing and includes demonstration to
carry out the new technology and innovation through colleges, schools
and regional centres concerned with the subject mater of demonstration;

(e) “Department” means a Department specified in section 23’

(f) “Dean” means head of the faculty of the University;

(g) “Department Governing council” means the Department Governing
Council specified in section 24;

(h) “Director of Extension” means the Director of Extension appointed
under section 42;



(i) “Director of Research” means the Director of Research appointed under
section 41;

(G) “Director of School” means the Director of schools appointed under
section 43’

(k) “Finance Officer “ means the Finance Officer of the University appointed
under section 37;

(I) “fisheries” means fishing, fish farming related to the conservation,
development, propagation, protection, exploitation, processing, value
adding like activities of fishing and fish products connected with
education and research and it includes all sectors comprising Biology,
Environmental Science, Technology, Economics, Social Science;

(m) “Fisheries education” means all education in production, conservation,
processing, trading and sustainable management of all fishery
resources;

(n) “Fishermen Community” means people mainly engaged in fishing

activities for livelihood.

(o) “Fish farmer” means the person doing farming of different varieties of
aquatic animals and plants for his livelihood or to enable him to earn
economic gain at any stage of their life cycle.

(p) “Fish processing industry” means and includes processing and value
addition of fish products and industries connected with it;

(q) “Fish Resources” mean all aquatic living resources;

(r) “Head of the Department” means a Head of the Department appointed
under section 23(2).

(s) “Hostel” means a place of residence for students of the University,
maintained or recognized by the University either as a part of, or
separate from a school;

(t) “Legislative Assembly” means the Legislative Assembly of the State;

(u) “Ocean Studies” mean all education and research in Ocean Studies
including ocean resource development, living and non-living resources
and their exploration, conservation, fostering, consumption,
management and trade;

(v) “Officer” means an officer of the University specified in this Act or a
person in the employment of the University designated as an officer by
the Statutes;

(w) “Ordinances” mean the Ordinances of the University made under this
Act;

(x) “Prescribed” means prescribed by the Statutes made under this Act;

(v) “Pro Chancellor” means the Pro-Chancellor of the University;

(z) “Regional Centres” mean Regional Centres recognized under this Act;

(aa) “College” means an institution imparting education in fisheries or

Ocean studies and maintained by the University situating in the State;

(ab) “Registrar” means the Registrar of the University;

(ac) “Regulations” mean the regulations of the University made under this

Act;
(ad) “Research Council” means Research Council under this Act;



(ae) “Scheduled Castes” mean the Scheduled Castes specified in relation to

the State under Article 341 of the Constitution of India;

(af) “Scheduled Tribes ” mean the Scheduled Tribes specified in relation to

the State under Article 342 of the Constitution of India;

(ag) “School” means any of the schools specified in section 20;

(ah) “School Governing Council” means the School Governing Council
specified in section 21;

(ai) “State” means the State of Kerala;

(aj) “Statutes” mean the Statutes of the University made under this Act;

(ak) “Student of the University” means a person enrolled in the University
for taking a course of study for a degree, diploma or other academic

distinction duly instituted;

(al) “ Teacher” means a person appointed by the Governing Council of the
University for the purpose of imparting instructions or conducting and
guiding research or extension education projects, and includes any

other person who may be specified by the Statutes to be a teacher”;

(am) “University” means the University of Fisheries and Ocean Studies
established and incorporated under this Act;

(an) “ University Governing Council” means the University Governing
Council specified in section 12;

(ao) “Vice Chancellor” means the Vice Chancellor of the University.

CHAPTER I

THE UNIVERSITY

3. Establishment and Incorporation of the University — (1) There shall be established and
incorporated a University by the name “ The Kerala University of Fisheries and
Ocean Studies”.

(2) The University shall consists of Chancellor, the Pro Chancellor, the Vice
Chancellor,Pro-Vice = Chancellor,Dean, The Registrar, the University
Governing Council, the Academic Council, the Research council, School
Governing Council, Department Governing Council and other authorities
and officers as set forth in this Act or as provided in the Statutes made
thereunder.

(3) The University shall be a body corporate having perpetual succession and
a common seal with power, subject to the provisions of this Act to acquire and
hold property both movable and immovable, to lease, sell or otherwise
transfer any movable or immovable property which may have become vested
in or have been acquired by it for the purpose of the University, to borrow
moneys from the Central Government or any other State Government or



from any body corporate approved by the Government of Kerala, to contract
and to do all other things necessary for the purposes of this Act and shall by
the said name sue and be sued.

(4) In all suits and other legal proceedings by or against the University, the
pleadings shall be signed and verified by the Registrar or any other person
authorized by him in this behalf and all the processes in such suits and
proceedings shall be issued to and served on the Registrar.

() The Headquarters of the University shall be at Kochi in Ernakulam
District.

4. Establishment and recognition of Institutions by the University - (1) The territorial
jurisdiction of the University shall extend to the whole of the State of Kerala.

(2) The University may assume responsibility for the establishment,
development and operation of any institution concerning to conduct
instructions in the study of fisheries, ocean studies and technical subjects as
may be required.

(3) All schools and regional centres of research and other institutions coming
under colleges the jurisdiction and authority of the University shall form
constituent units of the University under the full management and control of
the Officers and Authorities of the University and no school, research or
experimental station or other institutions shall be recognized as an affiliated
unit.

(4) The University may conduct distant education courses all over the country
or abroad or to admit non-resident students or to appoint teachers.

(5) The University may recognize or undertake institutions of research in
fisheries and ocean studies as recognized institutions for undertaking
research.

5. Objectives of the University — The following shall be objectives of the University,
namely :-

(i) making provisions for imparting education in fisheries, ocean studies
and other allied branches of learning and research scholarship;

(ii)  furthering the advancement of learning and conduct of research in
tisheries, ocean studies and allied subjects;

(iii) undertaking extension education programmes;

(iv) to formulate new courses and curriculum in Fisheries and Ocean
Studies sector in accordance with the technical advances in the
respective fields;



(v)  to act as nodal agency to establish relationship with Institutions and
Universities functioning in national and international level;

(vi) to act as a centre of excellence having leading role for Human
Resources Development in Fisheries and Ocean Studies sectors;

(vii) to foster and encourage entrepreneurship in fisheries and ocean studies
sector;

(viii) to develop breeds and hybrids of ornamental fishes, prawns and
oysters having features like production capacity, resisting power and
good quality suitable to the environment of Kerala;

(ix) to develop farming practices, fish feeds, fish disease control, resistant
and vigilant steps suitable to the sustainable farming of ornamental
fishes;

(x)  to preserve the fish bio-diversity of Kerala, to establish their intellectual
property right to develop and utilize the possibilities of new
technology like bio-technology;

(xi)  to conduct study and to record and preserve the study results relating
to traditional fish technology, traditional knowledge, sustainable fish
protection and to foster development;

(xii) to strengthen research on fishing and related habitat and the relevant
environmental factors; and

(xiii) such other purposes as the University may deem necessary from time
to time.

6. Admission to the University — (1) The University shall, subject to the provisions of
this Act and the Statutes made thereunder be open to any persons:

Provided that nothing in this section shall be deemed to require the
University to admit to any course of study any person who does not meet the
required academic standards for admission or to retain on the rolls of the
University any person whose academic records are below the minimum
standards required for the award of a degree or diploma or certificates or
whose personal conduct is such as to inimical to the appropriate rights and
privileges of other students and staff, or to admit to any course of study a
large number of students that can be accommodated with the available
facilities of the University and as determined by the Academic Council.

(2) Subject to the provisions of sub-section (1) the Government may direct
that the University shall reserve such number of seats as may be notified by
the Government from time to time for Scheduled Castes, Scheduled Tribes,
Fishermen Community, Other Backward Classes and for students from other
States and Union Territories in India :

Provided that no such person shall be entitled to be admitted to the
University unless he or she meets the standards laid down by the University
in respect of such candidates.



(3) Nothing in sub-sections (1) and (2) prevents the University in admitting
the students from other countries subject to the conditions stipulated by
Government of India from time to time.

7. Powers and functions of the University - The powers and functions of the University
shall be the following, namely :-

(a) to provide instruction and training in fisheries, ocean studies and other
allied branches of learning as the University may, deem fit;

(b) to make provisions for research in fisheries, ocean studies and allied
branches of learning;

(c) subject to the provisions of section 47, to make provisions for
dissemination of the findings of research and technical information
through an extension education programme;

(d) to institute and award degree, diplomas, certificates and other academic
distinctions;

(e) to hold examinations and to confer degree and other academic distinctions
for persons who shall have pursued approved courses of study in the
University, College or School unless exempted therefrom in the manner
prescribed and shall have passed the prescribed examination of the
University or shall have carried on research satisfactorily under conditions
as may be prescribed and which has been duly evaluated;

(f) to confer such honorary degrees and other distinctions as may be
prescribed for distinguished persons;

(g) to provide lectures instructions and training to field workers, villagers and
other persons not enrolled as regular students of the University and to
grant them such certificates as may be prescribed;

(h) to co-operate with other Universities and authorities in such manner and
for such purposes as the University may determine, subject to the
provisions of section 4;

(i) to establish and maintain schools relating to fisheries, ocean studies and
other allied branches of learning with the prior approval of the
Government ;

(j) to establish and maintain laboratories, libraries, research centres, fish
farms, institutions and museums for teaching, research and extension
education;

(k) to receive fund from abroad subject to rules and restrictions of Central
Government and State Government relating to this in the higher
education and research sectors;

(I) to receive money as loan or grant from Central Government University
Grants Commission or other agencies recognized by Government on
security or otherwise for the programmes subject to the provisions of the
Act;

(m) to create posts on temporary/contract basis for a period not exceeding
three years for the special projects to be implemented with the assistance
of funding agencies.



(n) to take step for receiving in the manner prescribed for remuneration,
service value from industrial-commercial sector, non-governmental
organizations for providing service to parties from India and abroad for
the purpose of improving the resources of the University through research
and development consultancy and training programmes;

(o) to take action for cancelling the recognition of institutions contravening
the statues of the University.

(p) power to establish institutions under the Companies Act for
manufacturing modern and improved products evolved through research
conducted in relation with Fisheries and Ocean Studies and for providing
services;

(q) to function as an authoritative agency for advising the Government and
agencies for the formulation of policy in the Fisheries and Ocean Studies
Sector and its performance.

(r)to create posts for teaching, research and extension education and to
appoint persons to such posts;

(s)to create administrative and other posts and to appoint persons to such
posts;

(t) to institute and award fellowships, scholarships and prizes in accordance
with the Statutes;

(u) to fix, demand and receive such fees and other charges as may be
determined from time to time;

(v) to institute and maintain residential accommodation for students and staff
of the University.

(w)to supervise and control the students of the University to enforce
discipline among them and to make necessary arrangements for
promoting their health and welfare;

(x) to establish, maintain and manage, whenever necessary,-

i) A Printing and Publication Department ;

ii) University Extension Boards;

iii)  Information Bureaus;

iv)  Employment Guidance Bureaus and such other activities as may be
necessary and possible to fulfill the objectives of the University;

(y) to institute and to provide funds wherever necessary for the maintenance
of, -

i) Welfare committee of the employees and students;
ii) A Students Advisory Bureau;

iii) ~ An Employment Bureau;

iv) A University Students Union

V) University Athletic Clubs;

vi)  The National Cadet Corps;

vii)  The National Service Schemes;

viii)  University Extension Boards;

ix)  Students’ Cultural and Debating Societies;

X) A Publication Bureau ; and



xi) to establish education extension centres relating to Fisheries and
Ocean Studies ; and
xii) co-operative and other similar institutions for promoting the welfare
of students and employees of the University.
(z) to do all such other acts or make such other provisions as may be deemed
necessary or desirable to further the objectives of the University.

8. Visitation and inspection - (1) The Government shall have the right to cause an
inspection to be made by such person or persons as the Government may direct
of the University, its buildings, laboratories, libraries, museums, workshops and
equipments of any of institution, college, school or hostel maintained or
administered by the University of the teaching and other work conducted or
done by the University or under its auspices and of the conduct of any other
functions of the University and to cause an inquiry to be made in respect of any
matter connected with the administration and finances of the University. The
University shall caused to transfer any document connected with such enquiry to
the inspection committee.

(2) The Government shall, before causing an inspection or inquiry to be made
under sub-section (1), give due notice of such inspection or enquiry, as the case may
be, the University and the University shall be entitled to appoint its representative
who shall have the right to be present and to be heard at such inspection or inquiry.

(3) The Government shall communicate to the University the views of the
Government with reference to the results of such inspection or inquiry for its
opinion thereon and may, after obtaining the same, advise the University as to the
action to be taken in pursuance thereof and fix a time limit for taking such action.

(4) The University shall, within the time limits so fixed, report to the
Government the action which has been taken or is proposed to be taken on the
advice rendered by the Government .

(5) The Government may, where action has not been taken by the University
to the satisfaction of the Government within the time limit fixed, after considering
any explanation furnished or representation made by the University, issue such
directions as the Government may think fit and the University shall comply with
such directions.

(6) Notwithstanding anything contained in sub-sections (1) to (5), if at any
time the Government are of the opinion that the affairs of the University are not
managed in furtherance of the objects of the University or in accordance with the
provisions of this Act and the Statutes, Ordinances and Regulations made
thereunder or that special measures are desirable to maintain the standards of
teaching of the University, the Government may indicate to the University any
matter in regard to which consider to have an explanation and call upon the



University to offer such explanation within such time as may be specified by the
Government .

(7) If the University fails to offer any explanation within the time specified under
sub-section (6) or offers an explanation which in the opinion of the Government is
unsatisfactory, the Government may issue such instructions as may appear to them
to be necessary and desirable in the circumstances of the case and may exercise such
powers as deem necessary for giving effect to the instructions.

(8) The University shall furnish such information relating to the administration of
the University as the Government required.

CHAPTER III
AUTHORITIES OF THE UNIVERSITY

9. Authorities of the University - The following shall be the authorities of the
University, namely:-

()
ii)

if)
iv)
v)

Vi)
vii)

¢ e
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The Senate;

The University Governing Council ;
The Academic Council;

The Research Council;

The School Governing Councils;

The Department Governing Councils;
The Faculties; and

Such other bodies as may be specified by Statutes to be the authorities of the

University.

10. The Senate - (1) The Senate shall consist of the following Members, namely:-

1. Ex-officio Members

(i)
(i)
(ii)

The Chancellor;

The Pro-Chancellor;

Member of Legislative Assembly where the Head office of the
University is situated;

The Vice Chancellor ;

The pro- Vice Chancellor ;

The Secretary to Government, Fisheries Department;

The Secretary to Government, Higher Education Department or an
Officer not below the rank of Joint Secretary nominated by him.

The Secretary to Government , Finance Department or an Officer not
below the rank of Joint Secretary nominated by him.

Law Secretary or an Officer not below the rank of Joint Secretary
nominated by him; and

The Director of Fisheries.
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2. Nominated Members

(i) Three Deans of Faculties of the University to be nominated by the
Chancellor in the order of seniority, by rotation for a term of two years;

(i)  Five Heads of Departments of the University or Schools who are not
otherwise members of the Senate, to be nominated by the Chancellor,
in the order of seniority by rotation;

(iii)  Directors of the Schools of the University; and

(iv) Nine persons to be nominated by the Government from among
persons having knowledge or interest in Fisheries and Ocean Studies,
subject to the condition that, out of these one shall be a member of the
Scheduled Caste, one shall be a member of the Scheduled Tribe, one
shall be a member of the Fishermen community and one shall be a
Women.

3. Elected Members

(i) Three members elected by the Members of the Legislative Assembly of
Kerala from among themselves, of whom one shall be a member of
Scheduled Caste or Scheduled Tribe;

(i)  Four members elected by the teachers of the University from among
themselves, of which two shall be women;

(iii) Five representatives of students, one each elected from the full-time
regular students of University, Schools or Department ;

(iv) One person elected from among the non-teaching employees of the
University; and

(2) The Registrar shall be the Ex-officio Secretary of the Senate.

(3) The Vice Chancellor or in the absence of the Vice Chancellor , the Pro-Vice
Chancellor shall normally preside over the Senate.

(4) The quorum for the meeting of the Senate shall be one fourth of the total
members.

(5) The term of office of the Senate shall be five years from the date of its
constitution by the Chancellor and the Chancellor shall reconstitute the Senate on

the expiry of its term.

(6) The Senate shall meet at least twice a year on dates to be fixed by the Vice
Chancellor and one of such meetings hall be called the annual meeting.

(7) The Vice Chancellor may, whenever he thinks fit and shall, upon a requisition
in writing signed by not less than one-fourth Members of the Senate, convene a

special meeting of the Senate.

11. Powers of the Senate - The Senate shall have the following powers, namely;-
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(vii)

(viii)

to formulate the public Policies and programmes of the University ;

to suggest measures for the improvement and development of the
University;

to consider the annual report, the annual accounts, the audit report and
the development plans of the University and give recommendations to the
Vice Chancellor and Governing Council ;

to confer honorary degrees or other academic distinctions on the
recommendation of the Governing Council ;

to review current academic programmes and collaborative programmes;
to suggest new academic programmes consistent with the social
requirements in Fisheries and Ocean Studies;

to suggest institution of new degrees, diplomas, certificates and other
academic distinctions; and

to exercise such other powers and perform such other duties as may be
conferred or assigned by this Act or the Statutes.

12. The University Governing Council - The Governing Council shall be the chief
executive body of the University and shall consist of the following

members,namely:-

1. Ex-officio Members

(i) The Vice Chancellor ;

(i)  Pro-Vice Chancellor ;

(iii) Secretary to Government, Fisheries Department , Government of
Kerala.

(iv) Secretary to Government , Higher Education Department ,
Government of Kerala;

(v)  Secretary to Government , Finance Department , Government of
Kerala;

(vi)  Law Secretary or Joint Secretary nominated by the Law Secretary;

(vii) two Deans of the faculties;

(viii) two Directors of Schools of the University by rotation by alphabetical
order for every two years; and

(ix)  the Vice President of Kerala State Council for Science and Technology
and Environment.

2. Elected Members

(i) three members elected by the teachers of the University other than
Directors of the Schools from among themselves according to the
principle of proportional representation by means of single
transferable vote, of whom one shall be a woman;

(i) one member elected from among the regular students of the School,
Departments and University in such manner as may be prescribed.

3. Nominated Members

12



(i) two members of the Legislative Assembly as nominated by the
Government ;

(i)  An expert in Fisheries nominated by Indian Council of Agriculture
Research;

(iii) A representative of the fishermen community with knowledge in the
tield of Fisheries or Ocean Studies nominated by the Government ;

(iv) A Scientist of eminence in Ocean Studies nominated by the Ministry of
Earth Studies;

(v)  Arepresentative of fish farmers nominated by the Government ;

(vi) A representative from the registered fishermen unions nominated by
the Government ;

(vii) A representative of the Fisheries industry nominated by the
Government ;

Provided that a nominated member shall not be eligible for re-nomination.

13. Reconstitution of the University Governing Council :- (1) The University Governing
Council shall be reconstituted every four years.

(2) Every member of the University Governing Council other than an ex-
officio member shall, subject to the provisions of this Act and the Statutes
made thereunder, hold office until the next reconstitution of the University
Governing Council unless otherwise specified herein:

Provided that no member nominated or elected in his capacity as a member of
a particular body or as the holder of a particular office shall hold office for a
longer period than three months after he has ceased to be such member of
that body or the holder of that office:

Provided further that where an elected or nominated member of the
University Governing Council is appointed temporarily to any office, by
virtue of which he is entitled to be an ex-officio member of the University
Governing Council , he shall continue to be such elected or nominated
member, as the case may be.

(3) When a person ceases to be a member of the University Governing
Council, he shall cease to be a member of any of the Authorities of the
University of which he may happen to be a member by virtue of his
membership of the University Governing Council .

14. Powers and functions of the University Governing Council - (1) The University
Governing Council shall be the supreme authority of the University and shall
have the power to review the actions of the Academic Council and the School
Governing Council save where the Academic Council or School Governing
Council has acted in accordance with the powers conferred upon it under this
Act, the Statutes, Ordinances and Regulations made there under and shall
exercise all the powers of the University not otherwise provided for by this Act:
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Provided that if any question arises as to whether the Academic Council or
School Governing Council has acted in accordance with such powers as aforesaid or
not, the question shall be decided by the Chancellor and his decision shall be final.

(2) Save as otherwise expressly provided in this Act, the University
Governing Council shall have the following powers, namely:-

(a) to make, amend or repeal Statues on its own motion for the consideration
of the Chancellor for his assent;

(b) to amend or cancel any Ordinance or Regulation passed by the Academic
Council;

(c) to review, if necessary, any academic or administrative decision taken by
the School Governing Council or Department Governing Council ;

(d) to approve institutions of fellowships, scholarships, studentships,
bursaries, medals and prizes and organize exhibitions in accordance with
the provisions of this Act, Statutes, Ordinances and Regulations made
thereunder;

(e) to institute Professorships, Associate Professorships and Assistant
Professorships and such other teaching or research posts as it may deem
necessary;

(f) to establish and maintain such institutions as it may, from time to time,
deem necessary;

(g) to prescribe the terms and conditions of service of the employees of the
University;

(h) to fix the emoluments and prescribe the duties and conditions of service of
teachers;

(i) to review and take such action as it may deem fit on the annual report and
the annual accounts of the University which shall be placed before it and
to consider and pass the budget according to the provisions of the
Statutes;

(j) to cancel any degree, diploma, title or any other distinction granted to any
person in accordance with the provisions of the Statutes and to withhold
or cancel the results of any candidate at any University examinations;

(k) to appoint committees and to delegate to them such functions of the
University Governing Council as it may deem fit;

(I) to make Statutes regulating the method of election to the Authorities of the
University, the procedure to be followed at the meetings of the University
Governing Council, Academic Council and other Authorities of the
University and quorum of members required for the transaction of
business by the Authorities of the University.

(m) to establish linkage with other Universities in India and abroad in such
manner and for such purposes as it may determine;

(n) to hold, control and administer the properties and funds of the University;

(o) to direct the form, custody and use of the common seal of the University;
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(p) to arrange for and direct the inspection of schools, hostels and other
institutions;

(q) to establish, maintain and mange such schools and centres of research and
other institutions of higher learning as it may deem necessary from time to
time;

(r) to appoint teachers and other employees of the University and prescribe
their duties;

(s) to create administrative, ministerial and other necessary posts;

(t) to suspend discharge, dismiss or otherwise take any disciplinary action
against the teachers and other employees of the University after giving
them reasonable opportunity to defend their position;

(u) to exercise supervision and control over the residence and discipline of
students;

(v) to consider the financial estimates of the University in accordance with the
provisions of the Statutes made in this behalf;

(w)to oversee the conduct of University examinations and approve and
publish the results thereof;

(x) to fix the remuneration of examiners, the panel of which is approved by
the School Governing Council;

(y) to delegate any of its powers to the Vice-Chancellor or to a committee
appointed from among its members; and

(z) Power for considering schemes aimed to the academic progress of the
University;

(aa) to exercise such other powers and perform such other functions as may
be empowered by this Act and the Statutes.

15. Meetings of the University Governing Council — (1) The University Governing
Council shall meet at least once in a month on dates to be fixed by the Vice-
Chancellor after giving due notice to all members.

(2) More than half of the total number of members of the University
Governing Council shall be the quorum for a meeting of the Council;

Provided that such quorum shall not be required for convocation of the
University or a meeting of the University Governing Council held for the purpose of
conferring degrees, titles or other distinctions.

(3) When a special meeting is convened by the Vice-Chancellor, no subject
other than that is shown in the requisition shall be considered at the meeting.

16. Term of office of members of University Governing Council - (1) An elected or
nominated member of the University Governing Council shall cease to hold office on
the day immediately preceding the date of reconstitution of the University
Governing Council which elected or nominated him.

(2) The members of the University Governing Council, other than the elected
or nominated members who have ceased to hold office by virtue of the provisions of
sub-section (1) shall be competent to exercise the powers and perform the functions
of the University Governing Council under this Act and Statutes, Ordinance and
Regulations made thereunder.
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(3) The quorum other than those who have ceased to hold office by virtue of
the provisions of sub-section (1) for any meeting of the University Governing
Council shall be more than half of the remaining members.

17. Constitution of the Academic Council - (1) The Academic Council shall consists
of the following members, namely:-

(i) the Vice-Chancellor, Chairperson;

(ii)  the Directors of all Schools;

(iii)  the Director of Research

(iv)  the Director of Extension

(v)  the Director of Fisheries, Government of Kerala or representative not
below the rank of his Additional Director;

(vi)  the Director of CMFRI or representative not below the rank of his
Principal Scientist;

(vii) the Director of CIFT or representative not below the rank of his Principal
Scientist;

(viii) the Director of CMLRE or representative not below the rank of the
Principal Scientist;

(ix)  the Director of NIO or representative not below the rank of his Principal
Scientist;

(x)  five Heads of Departments of the University elected from among
themselves;

(xi)  One faculty member of each school elected from among themselves;

(xii) two members elected from among the Postgraduate students of the
University; and

(xiii) One faculty member/scientist from each Local Administration
Centres/Regional Centre nominated by Vice Chancellor.

(2) The Academic Council shall meet at least once in three months.

(3) One-third of the total number of members of the Academic Council shall

form the quorum of a meeting of the council.

(4) the tenure of the Academic Council shall be such as may be prescribed by the

Statute.

18. Powers, functions and duties of the Academic Council - (1) The Academic Council
shall, subject to the provisions of this Act and Statutes, have general control over
the academic matters of the University and be responsible for the maintenance of
standards of instruction, education and examinations within the University and
shall exercise such other powers and perform such other functions as may be
conferred or imposed upon it by the Statutes.

(2) Subject to the provisions of this Act and Statutes, the Academic Council shall
have the following powers, duties and functions, namely:-

(a) to advise the University Governing Council on all academic matters;
(b) to make regulations and to amend or repeal the same;
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19.

(c) to approve the courses of studies in the institutions maintained by the
University;

(d) to approve the qualifications of teachers in schools and other institutions
maintained by the University;

(e) to approve the qualifications of students for admission to the various courses
of studies and to the examinations and the conditions under which
exemptions may be granted.

(f) to consider and approve proposals for the instruction and training in such
branches of learning as it may think fit;

(g) To consider and approve proposals for the institution of Professors, Associate
Professors, Assistant Professors, Readers, Lectures and other teaching and
other teaching and research posts required by the University.

(h) to approve proposals for determining the degrees, diplomas and other
academic distinctions that shall be granted by the University.

(i) to decide which examinations of other Universities may be accepted as
equivalent to those of the University and to negotiate with other Universities
for the recognition of the examinations of the University.

(j) to approve, modify or revise schemes for the constitution or reconstitution of
departments for teaching, research and extension education based on the
proposals received from the School Governing Council;

(k) to maintain standards regarding post graduate teaching, research and
extension education.

(I) to give advice to the University in all academic matters and to submit
feasibility report before the Governing Council regarding the academic
programmes as recommended by the Senate in its annual meeting;

(m) to exercise such other powers and perform such other functions as may be
conferred or imposed on it by this Act and Statutes, Ordinances and
Regulations made thereunder.

The Research Council - (1) Research Council shall consist of the following
members, namely:-

(i) Director of Research who shall be the Chairman of the Counicl;

(i)  Directors of all Schools;

(iii)  One senior faculty member who is a recognized guide from each School
nominated by the Vice Chancellor;

iv)  Director of each Regional Centre;

V) One representative of Indian Council of Agriculture Research;

vi)  One representative of MOES;

vii)  One representative of fishery industry nominated by the Vice Chancellor;
and

(viii) The Vice Chancellor of the Planning Board, Government of Kerala or
representative of the Board nominated by him.

(2) Research Council shall be responsible for formulating research policies,

identifying thrust areas, advising possible funding agencies and monitoring and
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21.

reporting the progress and quality of research to the Vice Chancellor from time
to time.

(3) The Research Council shall meet at least once in six months.

(4) More than half of the total number of members of the Research Council shall
form the quorum for a meeting of the Council.

The Schools - (1) The University shall have the following Schools, namely:-

1) School of Aquaculture and Biotechnology;

ii School of Fisheries Resource Management and Harvest Technology;
iif)  School of Aquatic Food Products and Technology;

(
(
(
(iv)  School of Fishery Environment;
(
(
(

~—"

v)  School of Ocean Studies and Technology

vi)  School of Ocean Engineering and Underwater Technology;
vii)  School of Management and Entrepreneurship; and

such other schools as may be prescribed from time to time.

(2) Each school may comprise such Departments and with such syllabi of subjects
of study as may be prescribed.

(3) Each school will have a Director appointed as per Statutes.

(4) The Director shall be the Chief Executive of the School under him and shall
be responsible for the faithful observance of the Statutes, Ordinances and
Regulations relating to the School and for the organization and for carrying out
teaching, research and extension work in the school.

(5) In carrying out teaching, research and extension Programmes, the Director
shall work in close co-operation with the Heads of Departments, Director of
Research and Director of Extension.

(6) The Director shall have financial powers for the day to day and routine
functioning of the School.

School Governing Council - (1) The School Governing Council shall consist of the
following members, namely:-

(i) Director of the School, who shall be the Chairman;

(i)  Heads of all Departments of the School;

(iif)  Senior most Teacher of each Department;

(iv)  Finance Officer or his representative not below the rank of Assistant;

(v)  Not more that five experts in the field nominated by the Vice Chancellor
in consultation with the Director;
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Provided that such experts shall be invited only when the agenda includes
discussion on curriculum revision.

(2) The School Governing Council shall meet at least once in a month.
(3) More than half of the members shall form the quorum of the Council.

22. Powers and Functions of the School Governing Council - (1) All policies regarding
academic and administrative matters of the School shall be taken in the meeting
of the School Governing Council .

(2) The School Governing Council shall oversee and approve proposals from the
Departmental Governing Council in all academic matters including examinations
and results thereof.

(3) The Director shall carry out the decisions of the School Governing Council
and co-ordinate the functions of the Departments in the best interest of the School
and the University.

(4) The School Governing Council shall prescribe the qualifications of the
examiners and approve the panel of examiners for external examinations.

(5) The Director shall appoint examiners and conduct the external examinations.

(6) The School Governing Council shall meet at least once in three months or as
and when required to review the academic activities and to take decisions on need
based curricular changes.

(7) The School Governing Council shall have adequate financial powers for the
functioning of the various Departments under the School including power for
strengthening the infrastructure, improving the teaching and research facilities and
for maintaining and operating research vessel.

(8) Without prejudice to the provisions in sub-clauses (1) to (7), the School
Governing Council shall have the following powers, namely:-

(a) to propose the courses of studies in the institutions maintained by the
University.

(b) to propose the qualifications of teachers in Schools and other institutions
maintained by the University.

(c) to propose the qualifications of students for admission to the various courses
of studies and to the examinations and the conditions under which
exemptions may be granted;

(d) to make proposal for instruction and training in such branches of learning as
it may think fit;
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(e) to make proposal for the institution of Professorships, Readerships,
Lectureships and other teaching and research posts required by the
University.

(f) to propose schemes for the constitution or reconstitution of Departments for
teaching, research and extension education based on the proposals received
from the Department Governing Council ;

(g) to exercise such other powers and perform such other functions as may be
conferred or imposed on it by this Act and Statutes, Ordinances and
Regulations make thereunder.

23. Departments- (1) Each School shall have such number of Departments as may be
prescribed from time to time.

(2) Each Department shall have a Head whose appointment, powers and
duties shall be such as may be prescribed by the Statutes.

(3) The Head of the Department shall be the Executive Head and shall be
responsible for the faithful observance of Statutes, Ordinances and
Regulations relating to the Department and for the organization and conduct
of teaching, research and extension work in the Department under him.

(4) The Head of the Department shall also be responsible to the Director of
School for the teaching, research and extension Programmes entrusted to his
Department.

24. The Department Governing Council - (1) All permanent teachers of the concerned
Department shall be the members of the Department Governing Council.

(2) All policies regarding the academic and administrative matters pertaining
to the Department shall be taken in a meeting of the Department Governing
Council.

(3) The Department Governing Council shall prescribe the qualifications of
the examiners and approve the panel of examiners for internal examination.

(4) The Head of Department shall implement the decisions of the Department
Governing Council after due approval by the concerned bodies.

(5) The Head of Department shall appoint examiners, and conduct the
internal examination.

(6) The Department Governing Council shall design the syllabus and make

proposal regarding the courses of study in the Department to the School Governing
Council .
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(7) The Department Governing Council shall meet at least once in a month or
as and when required to review the academic activities and to suggest need based
curricular changes.

25. The Faculties - (1) The faculties shall be the principal academic co-ordination
authorities of the University in respect of studies and research in the subjects
included in the faculty and also in respect of studies and research in multi-
disciplinary faculties.

(2) The University shall have such faculties as may be prescribed by the Statutes.

(3) A faculty shall be constituted, divided or combined with another faculty or
abolished only with the approval of the Academic Council.

(4) The faculty shall comprise such subjects as may be prescribed by the Statutes.
(5) The faculty shall consist of the following members, namely:-

(i) the Dean - Ex-officio Chairperson;

(ii) the Chairperson of each Board of Studies for the subjects comprised in the
Faculty;

(iif) One member of each Board of Studies to be elected by the members of the
Board of Studies from among themselves out of whom at least one shall be a
postgraduate teacher; and

(iv) two subject experts, preferably from outside the State, nominated by the Vice
Chancellor.

(6) The term of members of a faculty shall be three years or such period as may
be prescribed by the Statutes.

26. The Power and functions of Faculties — (1) The faculty shall have the following
powers and functions, namely:-

(a) to consider and report on any matter referred to it by any Council including
the University Governing Council , Academic Council or Planning
Committee;

(b) to consider and approve recommendations of the Board of Studies in the
faculty on matters not affecting any other faculty;

(c) to consider and make recommendations to the Academic Council on
academic matters within its purview which affect any other faculty or
faculties or which involve administrative or financial implecations;

(d) to consider and recommend to the Academic Council introduction of new
courses, inter-disciplinary courses and short-term training Programmes
referred to it by the Board of Studies or Board of Inter-disciplinary Studies, if
any, constituted by the Statutes;
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(e) to ensure that rules and guidelines framed for the following matters by the
Academic Council are implemented :-

(i) long-term curriculum development;

(ii) faculty development;

(iii) teaching or learning material development;

(iv) research in educational matters with particular reference to colleges;

(f) to plan organization of inter-departmental and inter-faculty Programmes in
consultation with the Board of Studies and other faculties;

(g) to recommend to the Academic Staff College and the Academic Council
regarding organization of continuing Fisheries/continuing ocean studies
education, refresher and orientation courses for teachers of University
especially for the revised or newly introduced or inter-disciplinary courses of
study;

(h) to prepare and submit the annual report of the functioning of the faculty to
the Vice Chancellor ; and

(i) to consider any other academic matter which may be referred to it.

27. Constitution of Committees - Every Authority shall have the power to appoint
committees which may, unless otherwise provided in this Act or the Statutes,
consist of the members of the Authority, and such other persons as it may think
fit.

28. Provisions relating to membership in Authorities - (1) Save as otherwise provided

in this Act, any casual vacancy among the members, other than ex-officio members
of any Authority or body of the University shall be filled, as soon as may be
convenient, by nominated or elected members whose place has become vacant, as
the case may be and the person nominated or elected to such casual vacancy shall be
a member of such Authority or body for the remaining period for which the person
whose place he fills would have been a member.

(2) The University Governing Council may remove any person from
membership of any Authority or body of the University on the ground that such
person has been convicted of an offence involving moral turpitude;

Provided that no order for removal shall be passed against any person without
giving him an opportunity of being heard.

(3) Any person who is a member of any Authority of the University, other than
the University Governing Council as a representative of another body, whether of
the University or not, shall retain his membership in the Authority only so long as he
continues to be a member of the body from which he was nominated or elected and
continue thereafter till his successor is duly nominated or elected.
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(4) If any question arises as to whether any person has been duly nominated
or elected as, or is entitled to be, a member of any Authority of the University, the
question shall be referred to the Chancellor whose decision shall be final.

29. Savings of validity - (1) No act or proceedings of any Authority or other body

of the University shall be invalid merely by reason of any defect in the constitution
of such Authority or body or the existence of a vacancy or vacancies among its
members or by reason of a person having taken part in the proceedings who is
subsequently found not to have been entitled to do so.

(2) Save as otherwise provided in this Act, all acts done and orders passed in
good faith by the University or any Authority or body of the University shall be final
and no suit shall be instituted against or damage claimed from the University or
such Authority or body for anything done or purported to be done in pursuance of
this Act, Statutes, Ordinances and Regulations made thereunder.

(3) No suit, prosecution or other proceedings shall lie against any officer or
other employee of the University for any Act done or purported to be done under
this Act or Statutes or Ordinances or Regulations made thereunder without the
previous sanction of the University Governing Council .

(4) No officer or other employee of the University shall be liable in respect of
any such Act in any civil or criminal proceedings, if the Act was done in good faith
and in the course of the execution of the duties or in the discharge of functions
imposed by or under this Act.

CHAPTER IV
OFFICERS

30. Officers of the University - The following shall be the Officers of the University,
namely :-
i) The Chancellor;
ii) The Pro-Chancellor;
iii) ~ The Vice Chancellor;
iv)  The Pro-Vice Chancellor;
V) The Dean
vi)  The Registrar
vii)  The Finance Officer
viii) The University Engineer;
ix) The Librarian;
X) The Director of Research;
xi)  The Director of Extension;
xii) ~ The Controller of Examinations;
xiii)  Director of Schools;
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xiv)  Heads of Departments; and

Such other Officers in the service of the University as may be prescribed in the
Statutes.

31. The Chancellor - (1) The Governor of Kerala shall, by virtue of his Office, be the
Chancellor of the University.

(2) The Chancellor shall be the Head of the University and shall, when present,
preside over the meetings of the University Governing Council and the convocation
of the University.

(3) No honorary degree or distinctions shall be conferred by the University upon any
person without the approval of the Chancellor.

(4) The Chancellor shall exercise such other powers and perform such other
functions as may be conferred or vested in the Chancellor by or under this Act or
Statutes.

32. The Pro- Chancellor - (1) The Minister in-charge of the Fisheries Department
of the State shall, by virtue of his office, be the Pro-Chancellor of the University.

(2) In the absence of the Chancellor or during his inability to act, the Pro-Chancellor
shall exercise all the powers and perform all the functions of the Chancellor
including presiding over the convocation of the University.

(3) The Pro-Chancellor shall also exercise such powers and perform such functions
of the Chancellor as the Chancellor may, by order in writing, delegate to the Pro-
Chancellor and such delegation may be subject to such restrictions and conditions as
may be specified in such order.

33. The Vice Chancellor - (1) The Vice Chancellor shall be a full-time Officer of the
University.

(2) The Vice Chancellor shall be appointed by the Chancellor on the advice of the
Selection Committee consisting of one person nominated by the Governing Council
of the University, one person nominated by the Government , Director General of
the Indian Agricultural Research or his representative;

Provided that the nominee of the University Governing Council shall not be from
among the members of that Council or an employee of the University.

Provided further that the selection committee shall submit a panel of members not
exceeding three to the Chancellor unanimously;
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Provided also that if the advice rendered by the Selection Committee is not
unanimous, the Chancellor may accept the opinion of the majority of its members.

(3) The Vice Chancellor shall be a person of eminent and expert in the field of
Fisheries or Ocean Studies.

(4) The Selection Committee may formulate its own procedure for securing names of
possible candidates for consideration and in consultation with such individuals or
bodies as it considers appropriate.

(5) Notwithstanding anything contained in sub-section (2), the first Vice Chancellor
shall be appointed by the Government for a period not exceeding five years on such
terms and conditions.

(6) The term of the Vice Chancellor shall be five years or till he attains the age of
sixty five years, whichever is earlier. Provided that he shall be eligible for re-
appointment.

(7) The emoluments and other conditions of service of the Vice Chancellor shall be
such as may be prescribed.

(8) The Vice Chancellor may, by writing under his hand addressed to the
Chancellor, resign his office.

(9) The resignation of the Vice Chancellor shall be delivered to the Chancellor
ordinarily at least sixty days prior to the date on which the Vice Chancellor wishes
to be relieved from his office, but the Chancellor may relieve him earlier.

(10) The resignation of the Vice Chancellor shall take effect from the date of relief.

(11) In the event of a temporary vacancy occurs in the office of the Vice Chancellor,or
if the Vice Chancellor is, by reason of illness, absence or for any other reason, unable
to exercise the powers and perform the duties of his office, the Chancellor shall make
necessary arrangements in consultation with the Pro-Chancellor for exercising the
powers and performing the duties of the Vice Chancellor until a Vice Chancellor
appointed under the provisions of this Act assumes office.

(12) Where the post of Vice Chancellor falls permanently vacant, either by
resignation or otherwise, the vacancy shall be filled in accordance with the
provisions of sub-section (2) and the Vice Chancellor so appointed shall hold office
for a full term of five years.

34. Powers and duties of the Vice Chancellor (1) The Vice Chancellor shall be the
principal executive and academic officer of the University and Ex-officio
Chairman of the University Governing Council and of the Academic Council
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and shall in the absence of the Chancellor and the Pro-Chancellor, preside the
convocation of the University and confer degrees on persons entitled to receive
them.

(2) The Vice Chancellor shall exercise general control over the affairs of the
University and shall be responsible for the due maintenance of discipline in the
University.

(3) The Vice Chancellor shall convene meetings of the University Governing
Council and the Academic Council .

(4) The Vice Chancellor shall ensure that the provisions of this Act, Statutes,
Ordinances and Regulations made thereunder are observed and shall have all the
powers necessary for that purpose.

(5) The Vice Chancellor shall be responsible for the presentation of the budget
estimate and the statement of accounts and the balance sheet to the University
Governing Council .

(6) The Vice Chancellor may take any action in any emergency which in his
opinion calls for immediate action and shall in such a case and at the earliest
opportunity thereafter report the action so taken to the officer or authority or
body who or which would ordinarily have dealt with the matter.

(7) Where any action taken by the Vice Chancellor under sub-section (6) affects
any person in the service of the University to his disadvantage, such person may
prefer an appeal to the University Governing Council within thirty days from
the date of receipt of such notice of the action taken.

(8) The Vice Chancellor shall give effect to the orders of the University
Governing Council regarding the appointment, suspension and dismissal of
officers, teachers and other employees of the University.

(9) The Vice Chancellor shall on the basis of recommendation of the Governing
Council and subject to budget provision permit the officers to travel outside the
State and abroad in connection with various functions of the University.

(10) The Vice Chancellor shall be responsible for the proper administration of the
University and for close co-ordination and integration of teaching, research and
extension education.

(11) Subject to ratification by the University Governing Council , the Vice

Chancellor shall have power to suspend teachers and other employees of the
University and to take disciplinary action against them.
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35.

36.

(12) The Vice Chancellor shall exercise supervision and control over the
residence and discipline of students.

(13) Examiners for conducting examinations and preparing question papers shall
be appointed from a panel approved by the Board of Examinations.

(14) The Vice Chancellor shall constitute a vigilance squad for inspecting
University Examinations.

(15) The Vice Chancellor shall exercise such other powers as may be prescribed
by the Statutes and Regulations.

The Pro- Vice Chancellor -(1) The Chancellor shall, in consultation with the
Vice Chancellor appoint an eminent person in the field of Fisheries or Ocean
Studies as the Pro-Vice Chancellor of the University.

(2) The term of Pro-Vice Chancellor shall be five years or till he attains the age of
sixty years, whichever is earlier, provided that a person shall not be appointed as
Pro-Vice Chancellor for more than two consecutive terms.

(3) The Pro-Vice Chancellor shall be a full-time salaried officer of the University
and the terms and conditions of his service including pay and allowance shall be
such as may be determined by the Government .

(4) When the Office of the Pro-Vice Chancellor falls vacant or when the Pro-Vice
Chancellor is, by reasons of illness or absence or any other cause, unable to
perform the duties of his Office, the Chancellor, upon the recommendationof the
Vice Chancellor , may appoint a suitable person to perform the duties of the Pro-
Vice Chancellor till the Pro-Vice Chancellor resumes office or the new Pro-Vice
Chancellor duly appointed assumes office, as the case may be.

(5) Notwithstanding anything contained in sub-clause (1) the first Pro-Vice
Chancellor shall be appointed by the Government for a period not exceeding
five years on such terms and conditions.

Dean - (1) A person not below the rank of Professor and having educational
qualifications and teaching experience as may be prescribed by the Statute may
appoint as the Dean of the Faculty.

(2) Dean shall be an academic officer of the University.

(3) Dean shall be responsible for attaining academic progress, keeping standard

of teaching providing training to teachers and implementing academic policies
approved by the Academic Council .
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37.

(4) Dean of each Faculty shall be nominated by Vice Chancellor from the
members of the Faculty.

(5) Dean shall be responsible for convening the meetings of the Faculty in
consultation with the Vice Chancellor , if it is necessary, and shall be the
Chairman of such meeting.

(6) Dean shall be responsible for formulating policies and development
Programmes of the Faculties and submit them before the concerned authorities
for consideration.

(7) Dean shall be responsible for implementing decisions of Senate, Governing
Council and Academic Council in connection with the Faculties and for the
academic development of the Faculty.

(8) Dean shall be responsible for taking decision on the complaints of students in
the matters of enrolment, qualification, migration, scholarship, studentship of
freeship, extension of tenure and admission to University Examination subject to
directions and restrictions of the Vice Chancellor .

(9) Dean shall have the power to conduct continuing enquiry in the matter as
directed by the Academic Council, if the University Department of any other
institution conducting enquiry and reported their finding before the Academic
Council regarding the irregularities occurred in the matters connected with the
academic progress of the constituent faculties.

(10) Dean shall have power to prepare proposals for fellowships, scholarships
and other distinctions related to the constituent faculties and the same may be
submitted for the consideration of the Academic Council.

The Registrar - (1) The Registrar shall be a full-time salaried officer of the
University and shall be appointed by the University Governing Council in
accordance with the Statutes.

(2) The salary and allowances payable to the Registrar shall such as may be
prescribed.

(3) The Registrar shall be responsible for the due custody of the records and the
common seal of the University.

(4) The Registrar shall be ex-officio Secretary of the University Governing
Council and the Academic Council and shall be bound to place before each such
authority all such information as may be necessary for the transaction of its
business.
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39.

(5) The Registrar shall receive applications for entrance to the University, and
shall keep permanent records of all courses, curricula and other information as
may be deemed necessary by the Academic Council.

(6) The Registrar shall be responsible for maintaining a permanent record of the
academic performance of students of the University including the courses taken,
grades obtained, degrees awarded, prizes or other distinctions won and any
other items pertinent to the academic performance of the students.

(7) The Registrar shall perform such other duties as may be prescribed or which
may be assigned by the University Governing Council or the Vice Chancellor .

(8) The Registrar shall have overall supervisory responsibility of the University
examinations and declaration of results thereof.

(9) Notwithstanding anything contained in sub clause (1) the first Registrar shall
be appointed for a period not exceeding 5 years on such terms and conditions.

The Finance Officer - (1) The Finance Officer shall be a full-time salaries officer of
the University and shall be appointed by the University Governing Council on
such terms and conditions as it may deem fit.

(2) The Finance Officer shall manage the funds and investments of the University
and shall advise with regard to its financial policy.

(3) The Finance Officer shall be responsible to the Vice Chancellor in the
preparation of the budget and statement of accounts of the University.

(4) The Finance Officer shall be responsible to the Vice Chancellor for ensuring
that no expenditure not authorized in the budget is incurred by the University
and shall disallow any expenditure which may contravene the terms of any
Statute or Ordinance or for which provision is required to be, but not made by
the Statutes or the Ordinances.

(5) The Finance Officer shall be responsible for revisions of the budget when such
revision is required in the interests of expediting new Programmes or for any

other reason and for expediting the approval of the budget.

The University Engineer - (1) The University Engineer shall be appointed by
the University Governing Council in accordance with the Statutes.

(2) The Salary and allowances and other conditions of service of the University
Engineer shall be such as may be prescribed.

(3) The University Engineer shall be the general custodian of all the properties of
the University and shall have the following duties, namely :-
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41.

a) to make arrangements for the constructions and maintenance of the buildings
and other structures of the University.

b) to make arrangements for the purchase and maintenance of machinery and
other equipments necessary for the purposes of the University.

c) to maintain the lawns, grounds and gardens of the University Campus; and
d) such other duties as may be assigned to him by the Vice Chancellor .

4) The University Engineer shall, in the discharge of his duties, be responsible to
the University Governing Council .

The Librarian - (1) The Librarian shall be appointed by the University

Governing Council in accordance with the Statutes and shall be responsible to
that Council for the purchase, cataloguing, maintenance, issuance and receipt of
books and journals and for all other matters including digital system concerning
the Library.

(2) The salary and allowances and other conditions of service of the Librarian
shall be such as may be prescribed.

The Controller of the Examinations - (1) The Controller of Examinations shall be
appointed by the Vice Chancellor on the recommendation of a Selection
Committee constituted for the purpose in such a manner as may be prescribed by
the Statutes. The Controller of Examinations shall be a full-time salaried officer
of the University and shall work directly under the control of the Vice
Chancellor.

(2) The term of appointment of the Controller of Examinations shall be for a
period of five years and shall be eligible for re-appointment.

(3) The qualifications and experience for appointment as Controller of
Examinations shall be such, as may be prescribed by Statutes.

(4) The Controller of Examinations shall be the Principal Officer in-charge of the
conduct of examinations and tests of the University and declaration of their
results and shall discharge his functions under the superintendence, direction
and guidance of the Board of Examinations.

(5) The Controller of Examinations shall be the Member-Secretary of the Board of

Examinations and of the Committees appointed by the Board, except the
committees constituted for appointment of paper-setters and examiners.
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44.

(6) Without prejudice to the generality of the provisions of sub-section (4), the
Controller of Examinations shall be responsible for making all arrangements
necessary for holding examinations and tests and declaration of results.

(7) The Controller shall exercise such other powers and perform such other duties
as may be prescribed by the Statutes or assigned to the Controller, by the Board
of Examinations from time to time.

The Director of Research - (1) There shall be a Director of Research who shall
be a whole-time salaried officer of the University.

(2) The Director of Research shall be appointed by the University Governing
Council in accordance with the Statutes.

(3) The salary and allowances and other conditions of service of the Director of
Research shall be such as may be prescribed.

(4) The Director of Research shall be responsible for the direction and co-
ordination of research programmes set forth in Section 46 and for the efficient
working of the research centres.

(5) The Director of Research shall be responsible for all matters connected with
externally funded projects following a single window clearance system.

(6) The Director of Research shall exercise such powers and perform such duties
as may be conferred or imposed on him by the Statutes.

The Director of Extension - (1) There shall be a Director of Extension who shall
be a whole -time salaried officer of the University.

(2) The Director of Extension shall be appointed by the University Governing
Council in accordance with the Statutes.

(3) The salary and allowances and other conditions of service of the Director of
Extension shall be such as may be prescribed.

(4) The Director of Extension shall be responsible for the Fisheries and Ocean
Studies Extension Education Programmes as set forth in Section 47.

(5) The Director of Extension shall exercise such powers and perform such duties
as may be conferred or imposed on him by the Statutes.

Director of School (1) There shall be a Director for each school who shall be
appointed in such manner as may be prescribed;
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46.

Provided that the University Governing Council may direct that a Director shall
be in-charge of more than one School.

(2) The Director shall be a full-time salaries officer of the University and shall
hold office for such period as may be prescribed.

(3) The Director shall be paid such salary and allowances subject to such
conditions of service as may be prescribed.

(4) The Director shall be the Chief Executive of the school and Chairman of the
School Governing Council under him and shall be responsible to the Vice
Chancellor for the faithful observance of the Statutes, the Ordinances and
Regulations relating to the School. He shall work in close liaison with other
officers including the Director of Research and Extension and shall generally
work through the Heads of Departments of Schools and School Governing
Council .

(5) The Director shall discharge such other duties and perform such other
functions necessary for the proper functioning of the work of his school as may
be assigned to him by the University Governing Council .

Head of Department - (1) Each Department shall have a Head whose
appointment, powers and duties shall be such as may be prescribed by the
Statutes.

(2) The Head of the Department shall be the Executive Head and shall be
responsible for the faithful observance of Statutes, the Ordinances, and the
Regulations relating to such Departments and for the organization and conduct
of the teaching, Research and Extension work of the Department under him.

(3) The Head of the Department shall also be responsible to the Director of
School for the teaching, research and extension programmes entrusted to his
Department .

Remuneration of Officers and Employees No Officer or employee of the
University shall accept from any source any remuneration save as may be
provided for in the Statutes.

CHAPTER V

RESEARCH AND EXTENSION EDUCATION

47. Research Programme for Fisheries and Ocean Studies - (1) Subject to the

provisions of this Act and the Statutes, the University shall carry out research
throughout the State primarily in allied fields for the purpose of encouraging fish
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49.

farmers and for the benefit of the Fishermen Community of the State and shall,
for this purpose, establish Fisheries and Ocean Studies Research Centres.

(2) The University shall, through its Fisheries and Ocean Studies Research
Centres, be the principal agency controlling research activities in Fisheries and
Ocean Studies in the State.

(3) The jurisdiction over all research Programmes, research stations, facilities,
personnel and budgets assigned to the Kerala Agricultural University concerned
with research in Fisheries , Ocean Studies and allied fields of study immediately
before the commencement of this Act shall be transferred to the University
according to terms mutually agreed upon between the University and the
Government .

(4) The Central Government institutions of research in Fisheries , Ocean Studies
and allied fields in the State may be transferred to the University according to
terms mutually agreed upon between the University and the Central
Government .

Fisheries and Ocean Studies Extension Education Programme - (1) The Fisheries and
Ocean Studies Extension Education Programme shall be developed under the
guidance of the Director of Extension.

(2) Subject to the provisions of this Act and the Statutes, the University shall
make available useful information based on the findings of research to the fish
farmers, fishermen and entrepreneurs through the concerned Government
Department .

(3) The Government shall transfer to the University necessary personnel,
facilities and funds to conduct educational activities in accordance with a plan
mutually agreed upon between the University and the Government .

Co-ordination of functions. - (1) The Vice Chancellor shall, in consultation with

the appropriate officers of the University, take such steps as may be necessary for
the full co-ordination of teaching, research and Extension activities of the
University.

(2) The Vice Chancellor shall be responsible to see that conditions are created for
making maximum feasible progress in the development of new information and
technology in Fisheries and Ocean Studies.

(3) The Vice Chancellor shall be responsible to see that there is appropriate inter-
relation of the different curricula and courses offered in the different Schools of
the University as to avoid unnecessary duplication of functions between Schools
and to provide the students with the best courses and instruction faculties
feasible within the resources of the University.
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(4) The University shall develop its Programmes of research and extension
education keeping in view the needs of the State and provide appropriate
technical support and consultative service to Government Department and
other agencies engaged in Fisheries and Ocean Studies development work.

CHAPTER VI

APPOINTMENT OF TEACHERS, OFFICERS AND STAFF

50. Appointment of teachers, officers and staff - (1) Subject to the provisions of this

51.

Act and the Statutes, the members of the staff of the University shall be
appointed by the University Governing Council.

Except the officers under section 30, the appointment of non-teaching staff of the
University shall be conducted through Kerala Public Service Commission.

(2) Except in cases otherwise provided for in this Act and the Statutes, every
salaried officer and teacher of the University, shall be appointed under a written
contract.

(3) The contract shall be lodged with the Vice Chancellor and a copy thereof
shall be furnished to the officer or teacher concerned.

(4) The contract shall not be inconsistent with the provisions of this Act and the
Statutes for the time being in force in relation to the conditions of service.

(5) The procedure for selection of officers, teachers and other employees of the
University shall, unless otherwise provided for in this Act, be such as may be
prescribed.

(6) The normal retirement age of the Dean, Directors of Schools, Director of
Research, Director of Extension, Director of Regional Centres, Professors and
other categories of teachers of the University shall be sixty years.

(7) The normal retirement age of officers of the University other than the
Chancellor, the Pro-Chancellor, the Vice Chancellor and those specified in sub-
section (6) shall be fifty five years.

Reservation of appointments — The rules for the reservation of appointments to
posts under the Government in favour of the Scheduled Castes or Scheduled
Tribes and other backward classes of citizens shall apply in the case of
appointment of the teachers, non-teaching staff and other employees of the
University.
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53.

54.

55.

56.

CHAPTER VII
ADMISSIONS AND OTHER MATTERS RELATING TO STUDENTS

Admissions and Examinations -(1) Subject to the reservation policy of the
Government for the weaker sections of society, admission to all courses in the
University Departments, colleges and schools shall be made on the basis of
competitive merit in accordance with the rules, if any, made by the Government:

Provided that where rules have been framed by the Government in the interest
of the students of the entire State, the University shall adopt and publish the
same in the Gazette, at least six months before the beginning of any academic
session:

Provided further that having regard to the maintenance of discipline, the
authority concerned shall have the power to refuse admission to a student.

(2) At the beginning of each academic year, the University shall prepare and
publish an academic calendar for all Programmes uncluding a Schedule of
Examinations:

Provided that no examination or result of an examination shall be held invalid
only for the reason that the University has not followed the Schedule.

Selection of students for sports, cultural and other activities -The University shall
provide in the Statutes provision to ensure that the students selected to represent
their classes, colleges or the University, as the case may be, for sports, cultural
and all other activities are selected entirely on the basis of merit.

Residence of students - Students shall reside in hostels maintained by the
University or approved by the Director of Students Welfare, subject to such
conditions as may be prescribed.

Enrolment of students - A person to be enrolled as a student of the University
shall possess such qualifications and fulfill such conditions as may be prescribed
by the Statutes.

Disciplinary powers and discipline among students —(1) All powers relating to
Discipline and disciplinary action in relation to the students of the University
Departments and institutions and colleges, maintained by the University, shall
vest in the Vice Chancellor .
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58.

(2) The Vice Chancellor may, by order, delegate all or any of his powers under
this Act to such other officers or body as he may nominate or create in that
behalf.

CHAPTER VIII
DEGREES AND CONVOCATIONS

Conferring of degrees, diplomas and certificates - (1) The Governing Council may
institute and confer such degrees, diplomas, certificates and other academic
distinctions as may be recommended by the Academic Council.

(2) The Governing Council may consider and recommend to the Senate, the
conferment of an honorary degree or other academic distinctions on any person,
without requiring him to undergo any test or examination on the sole ground
that he, by reason of his eminent position, attainments and public service, is a fit
and proper person to receive such degree or other academic distinctions and such
recommendation shall be deemed to have been duly passed by a majority of not
less than two-third of the members present at the meeting of the Senate, being
not less than one-half of its total membership:

Provided that the Governing Council shall not entertain or consider any
proposal in that behalf without the prior approval of the Chancellor, obtained by
the Vice Chancellor .

(3) The Governing Council may take a decision on the proposal of the Senate and
the Senate shall not entertain or consider any proposal in that behalf without the
prior approval of the Chancellor, obtained by the Vice Chancellor .

(4) The convocation of the University shall be held at least once during an
academic year in the manner prescribed by Statutes for conferring degrees,
postgraduate degrees or diplomas or for any other purpose.

CHAPTER IX

GRIEVANCE REDRESSAL MECHANISM

Grievances Redressal Committee - (1) There shall be a Grievances Redressal
Committee in the University to deal with the grievances of teachers and other
employees of the University, constituent colleges and institutions managed by
the University, to hear and settle grievances as far as practicable within a
reasonable period of not more than six months, and the committee shall make a
report to the Governing Council.
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(2)It shall be lawful for the Grievances Redressal Committee to entertain and
consider grievances or complaints and report to the Governing Council for
taking such action as it deems fit and the decisions of the Governing Council on
such report shall be final.

(3) The Grievances Redressal Committee shall consist of the following members,
namely:-

i) The Pro-Vice Chancellor - Chairperson
ii) Two members of the Senate elected by the

Members of the Senate from among

themselves, one shall be a women - Members

iif) ~ Three members of Governing Council elected
by the members of the Governing Council from
among themselves one shall be a women - Members
iv)  The Registrar - Member Secretary

(4) The Registrar shall not have the right to vote.

Board of Adjudication - (1) There shall be a Board of Adjudication for hearing

the grievances and complaints of the students on academic matters concerning
the examination, evaluation, results and other related matters referred to it by
any authority of the University.

(2) The Board shall consist of the following members, namely:-

i) Pro-Vice Chancellor - Chairmany;
if) Dean of a Faculty nominated by the Vice

Chancellor - Members;
iii) =~ Three members of the Governing Council

nominated by the Vice Chancellor - Members

(3) The procedure for receiving complaints and settlement thereof shall be as may
be prescribed by the Statutes.

University Appellate Tribunal - (1) The Government shall constitute an
Appellate Tribunal for the purposes of this Act.

(2) The Appellate Tribunal shall be a judicial officer not below the rank of a
District Judge nominated by the Chancellor in consultation with the High Court.

(3) The term of office of the Appellate Tribunal shall be three years from the date
of its nomination.

(4) The Appellate Tribunal shall have the power to make regulations consistent
with the provisions of the Ordinance with the previous sanction of the
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Government for regulating its procedure and disposal of its business. The
regulations so made shall be published in the Gazette.

(5) The remuneration and other conditions of service of the Appellate Tribunal
shall be such as may be prescribed by the Statutes.

Bar of Jurisdiction of Civil Courts. - No Civil Court shall have jurisdiction to

settle, decide or deal with any question or to determine any matter which is by or
under this Act required to be settled, decided or dealt with or to be determined
by any authority or person under this Act.

CHATPER X

FUNDS AND ACCOUNTS

Pension, Provident Fund etc. - (1) The University shall constitute for the benefit

of the officers, teachers, other non-teaching staff and other employees of the
University such pension, insurance and provident fund schemes as it may deem
fit in such manner and subject to such conditions as may be prescribed.

(2) Where any such pension, insurance or provident fund has been constituted by
the University, the Government may declare that the provisions of the Provident

Fund Act, 1925 (Central Act 19 of 1925) shall apply to such fund as if it were a
Government Provident Fund;

Provided that the University shall, in consultation with the Finance Committee
constituted under section 63 invest the provident fund amount in such manner as
it may determine.

University funds and grants - (1) The University shall have a General fund to
which shall be credited, -

a) Its income from fees, endowments and grants, if any; and
b) Other receipts and donations from building agencies.

(2) The University shall form a Fund called the Foundation Fund from
contributions and grants made by the Central Government and the Government
of Kerala for being credited to that fund and such other sums from the University
as may be credited to the said fund.

(3) The moneys in the Foundation Fund shall be invested in the securities
mentioned or referred to in clauses (a) to (d) of section 20 of the Indian Trust Act,
1882 (Central Act 2 of 1882)

(4) The University shall furnish such statements, accounts, reports and other

particulars as the Government may require relating to any grant made by the
Government and shall take such action and furnish such statements, accounts,
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reports and other particulars relating to the utilization of any grant within such
time and in such manner as the Government may direct.

(5) It shall be competent for the University, in furtherance of its objectives, to accept
grants from the Government of Kerala or any other State Government or
donations under such conditions as may be agreed upon between the University
and the grantor or donor.

(6) The University may have such other funds as may be prescribed.

(7 The General fund, the foundation fund and other funds of the University shall
be managed according to provisions laid down in the Statutes.

(8) The Government shall make non lapsable lump sum grants to the University
every year as follows:-

(a) a grant not less than the expenditure incurred in the previous year by the
institutions of the Fisheries and Ocean Studies and other Government and
University Departments on such of the activities as are transferred to the
University.

(b) a grant not less than the estimated net expenditure towards pay and
allowances of the staff, contingencies, supplies and services of the University
other than that towards the activities of the institutions referred to in clause (a);

(c) a grant to meet such additional items of expenditure, recurring and non-
recurring as the Government may deem necessary for the proper functioning of
the University.

(9) The Government shall also make a non-lapsable lump sum grant to the
University in respect of schemes included in the Five Year Plan and transfer to
the University, an amount equal to the net outlay as shown in the annual plan for
the implementation of schemes.

(10) The Government may make Adjustments for the anticipated assistance from
the Central Government and other agencies sponsoring such schemes;

Provided that such assistance shall come to the University direct and not through
the Government .

Finance Committee - (1) The University Governing Council shall constitute a

Finance Committee consisting of the Vice Chancellor , the Finance Secretary to
Government , Higher Education Secretary, Finance Officer and two members
chosen by the University Governing Council , one from among its non-official
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members and the other from among its ex-officio members who have expertise in
the field. The Finance Committee shall meet once in three months.

(2) The Finance Committee shall have the following powers, namely:-

(a) to examine the annual accounts of the University and to advise the
University Governing Council thereon;

(b) to examine the annual budget estimates of the University and to advise the
University Governing Council thereon;

(c) to review the financial position of the University from time to time;

(d) to make recommendations to the University Governing Council on all
matters relating to the Finance of the University;

(e) to make recommendations to the University Governing Council on all
proposals involving expenditure for which no provision has been made in
the budget or which involve expenditure in excess of the amount provided
in the budget.

65. Accounts and Audit - (1) The annual accounts of the University shall be
prepared by the Finance Officer under the direction of the Vice Chancellor and
all the moneys accrued to or received by the University from whatever source
and all amounts disbursed and paid by the University shall be entered in the
accounts.

(2) The annual accounts of the University shall be submitted by the Vice
Chancellor to the Government , which shall cause an audit to be conducted by
the Accountant General or the Director of Local Fund Audit.

(3) The accounts when audited shall be printed and copies thereof together with
the audit report shall be presented by the Vice Chancellor to the University
Governing Council and the Chancellor.

(4) The University Governing Council shall submit a copy of the accounts and
audit report to the Government along with a statement of action taken by the
University on the audit report for the financial year ending on 31st March of the
year, on or before the 1st day of March of succeeding year and on receipt of the
same, the Government shall immediately cause the same to be laid on the table
of the Legislative Assembly if it is in session, and if it is not in session, in the next
session immediately following such receipt.

CHAPTER XI
STATUTES, ORDINANCES, REGULATIONS AND ORDERS

66. Statutes - (1) Subject to the provisions of this Act, the Governing Council shall
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have, in addition to all other powers vested in it, the power to make Statutes to
provide for the administration and management of the affairs of the University.

(2) Statutes may provide for all or any of the following matters, namely:-
i) the powers and duties of the officers of the University ;

ii) the constitution, powers and duties of the authorities of the University not
specifically provided for in this Act;

iii) the procedure for the election of members of the Senate, the Governing Council ,
the Academic Council and other authorities or bodies of the University and all such
other matters, relating to these authorities or bodies, as may be necessary or
desirable to provide;

iv) conferment of honorary degrees and holding convocation;

v) the establishment and maintenance of the University schools, departments,
institutions, constituent colleges, institutions of higher learning, centres for research
or specialized studies and hostels;

vi) the principles governing the seniority and service conditions of the employees of
the University.

vii) the provision for disqualifying members of the authorities, bodies or committees
of the University;

viii) abolition of University schools, departments or institutions, constituent colleges
and centres;

ix) qualifications, recruitment, workload, code of conduct, terms of office, duties and
conditions of service, including periodic assessment of teachers, officers and other
employees of the University, the provision of pension, gratuity and provident fund,
the manner of termination of their services, wherever applicable, as approved by the
State Government ;

x) application of funds of the University for furtherance of the objectives of the
University;

xi) conditions and procedure for the affiliation of colleges or for withdrawing the
affiliation of colleges;

xii) The norms for grant of autonomy to University schools, departments, colleges
and recognized institutions, subject to the approval of the State Government;
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xiii) acceptance and management of trusts, bequests, donations, endowments and
grants from individuals or organizations;

xiv) provision of reservation of adequate number of posts of teachers, officers and
other employees of the University, colleges, and schools for the members of the
Scheduled Castes and Scheduled Tribes and Other Backward Classes in accordance
with the Constitutional provisions and policy of the State Government ;

xv) fixing of number of working days, number of actual days of instructions,
holidays other than Sundays, vacation and terms in academic year;

xvi) disciplinary action against teachers, officers and other employees of the
University, affiliated colleges and recognised institutions;

xvii) the taking over or transferring, in public interest, of the management of a
college or institution by the University and the conditions for such taking over or
transferring, subject to the approval of the State Government ; and

xviii) any matter as may be prescribed by Statutes or which is necessary to give effect
to the provisions of this Act.

67. Procedure for making Statutes (1) Notwithstanding anything contained in this
Act, the Government shall make the first Statute of the University.

(2) The Governing Council may, from time to time, make new or additional Statutes
or may amend or repeal the Statutes referred to in sub-section (1).

(3) The Statute may be made, amended or repealed by the Governing Council in the
manner hereinafter provided,-

(i) The Governing Council may take into consideration the draft of a Statute either
moved by any member of the Council or on a proposal by the Vice Chancellor .

(ii) The Vice Chancellor , if it thinks necessary may also obtain the opinion of any
officer, authority or body of the University in regard to any draft Statute which is
before it for consideration;

Provided that, where any such draft Statute pertains to academic matters, the
Governing Council shall obtain the opinion of the Academic Council before
considering the same;

(iii) The Governing Council shall not propose the draft of a Statute or of an
amendment to a Statute affecting the status, powers or constitution of any authority
of the University until such authority has been given an opportunity of expressing
an opinion upon the proposal and any opinion so expressed shall be in writing and
shall be considered by the Governing Council .

42



(iv) Every Statute passed by the Governing Council shall be submitted to the
Chancellor who may give or withhold his assent thereto, or send it back to the
Governing Council for reconsideration;

(v) No Statute passed by the Governing Council shall be valid or shall come into
force until assented to, by the Chancellor.

68. Ordinances - Subject to the conditions prescribed by or under this Act, the
Governing Council may make Ordinances, to provide for all or any of the following
matters, namely:-

(i) the conditions under which students shall be admitted to courses of study for
degree, diploma, certificate and other academic distinctions;

(ii) the fees to be charged for enrolment of students for attending such courses in the
University and that for admission to the examinations leading to degrees, diplomas,
certificate and other academic distinctions, and for registration of graduates and any
other type of fees to be charged;

(iii) the conditions of residence, conduct and discipline of the students of the
University, and action to be taken against them for breach of discipline or
misconduct, including the following;:-
a) use of unfair means at an examination or abetment thereof;
b) refusal to appear or give evidence in any authorized inquiry by an officer in
charge of an examination or by any officer or authority of the University; or
c) disorderly or otherwise objectionable conduct, whether within or outside the
University;

(iv) the conditions governing the appointment and duties of examiners;

(v) the conduct of examinations and other tests and the manner in which the
candidates may be assessed or examined by the examiners;

(vi) the classification of teachers, staff strength in various departments, workload of
teachers and other staff in the University Department, colleges and schools;

(vii) the inspection of colleges, recognized institutions, and hostels;

(viii) the mode of execution of contracts or agreements for, by or on behalf of the
University;

(ix) the rules to be observed and enforced by colleges and recognised institutions
regarding transfer of students wherever necessary;
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(x) the duties and functions of students’ associations and other organizations in
colleges;

(xi) all other matters which, by or under this Act or Statutes, are to be or may be,
provided by Ordinances; and

(xii) generally, all matters for which provision is, in the opinion of the Governing
Council , necessary for the exercise of the powers conferred or the performance of
the duties imposed on any authority of the University under this Act or Statutes.

69. Procedure for making Ordinances - The Governing Council may make, amend or
repeal Ordinances in the manner hereinafter provided,-

i) No ordinances concerning the matters referred to in clauses (i) to (vi) of
section 67 above, or any other matter connected with the maintenance of the
standards of teaching and examinations within the University, shall be made by the
Governing Council unless a draft thereof has been considered by the Academic
Council .

if) The Governing Council shall not have the power to amend any draft
proposed by the Academic Council under clause (i) above, but may return it to the
Academic Council for reconsideration, in part or in whole, together with any
amendments which the Governing Council may suggest.

iii)  All Ordinances made by the Governing Council shall have effect from
such date as it may direct, but every Ordinance so made shall be submitted to the
Chancellor within two weeks. The Chancellor shall have the power to direct the
Governing Council , within four weeks of the receipt of the Ordinances, to suspend
its operation and he shall, as soon as possible, inform the Governing Council of his
objection to it. He may, after receiving the comments of the Governing Council
either withdraw the order suspending the Ordinances or disallow the Ordinances
and his decision shall be final.

70. Regulations - (1) Subject to provisions of this Act, the Statutes and Ordinances
and the approval of the Governing Council , the Academic Council may make
regulations in the manner prescribed by Statutes, providing for all or any of the
following matters, namely:-

i) the courses of studies and the conduct of examinations;
ii) the admission of students to the various courses of study and to the
examinations;

iii)  the qualification of teachers;

iv)  the appointment and prescription of duties of the Boards of Studies and
examiners;

V) recognition of examinations, degrees and diplomas of the Universities as
equivalent to the examinations, degrees and diplomas of the University;
and
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vi)  All other matters which under the provisions of this Act, the Statutes and
the Ordinances are to be made, or may be, prescribed by the Regulations.

(2) All regulations made under this Act shall have effect from such date as the
Academic Council may direct, but every Regulation so made shall be laid before the
Governing Council during its next succeeding meeting.

71. Orders - (1) The University Governing Council shall have power to issue orders
not inconsistent with the provisions of this Act, Statutes, Ordinances and
Regulations made thereunder for the guidance and working of Schools and
Committees, Colleges and other bodies under the provisions of this Act or the
Statutes, Ordinances and Regulations made thereunder and for regulating the
procedure and conduct of business of any Authority of the University.

(2) All such orders shall have effect from such date as the University Governing
Council may direct.

(3) The University Governing Council shall have power to cancel or modify any
such order.

72. Publication in the Gazette - All Statutes, Ordinances and Regulations made under
this Act shall be published in the Gazette.

CHAPTER XII

MISCELLANEOUS

73. Transfer of certain colleges and institutions to the University - (1) Notwithstanding
anything contained in the Kerala Agriculture University Act, 1971 (Act 33 of 1971),
the Statutes, Ordinances, Regulations or Orders made thereunder, Colleges of
Fisheries of Kerala Agriculture University shall, as from such date as the
Government may by notification in the Gazette specify, be disaffiliated from the
Kerala Agriculture University and shall be maintained by the Kerala University of
Fisheries and Ocean Studies, as constituent units.

(2) The control and management of the institutions specified in sub-section (1) shall,
as from the date notified under that sub-section, be transferred to the University and
all properties and assets and liabilities and obligations of the Government in
relation thereto shall stand transferred to vest in, or devolve upon, the University.
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(3) The control and management of all research and educational institutions of the
Departments of Fisheries and Ocean Studies in the State shall, as from such date or
dates as the Government may by order specity, be transferred to the University, and
thereupon all the properties and assets and liabilities and obligations of the
Government in relation to such institutions shall stand transferred to, vest in, or
devolve upon, the University.

(4) Every person employed in any of the institutions specified in sub-section (1) or in
any of the institutions referred to in sub-section (3) immediately before the date
specified in the notification under sub-section (1) or the date specified in the order
under sub-section (3) in relation to that institution, as the case may be, shall, as from
that date, become an employee of the University:

Provided that the Government may within a period of six months from the date
specified in the notification under sub-section (1) or in the order under sub-section
(3) with the concurrence of the University, -

(a) direct that any person who has so become an employee of the University
shall cease to be an employee of the University and shall become an employee of the
Government , if in the opinion of the Government the continuance of such person as
an employee of the University has the effect of depriving any other person who has
superior claim and who is willing to be appointed in the employment of the
University; or

(b) transfer to the University any employee of the Government who on the date
specified in the notification under sub-section (1) or in the order under sub-section
(3), as the case may be, is eligible to become an employee of the University and who
has superior claim than any other person who has become an employee of the
University on that date:

Provided further that, if in the opinion of the University, any person employed in
any of the institution referred to in sub-section (3) immediately before the date
specified in the order under that sub-section in relation to that institution or any
person transferred to the University under the preceding provision, is not suitable,
the University may move the Government within a period of two years from the
date specified in the said order or the date of transfer of the person to the University,
as the case may be, to take back such person to the service of the Government , and
thereupon the Government shall take back such person to the service of the
Government .

() If any person employed in any of the colleges specified in sub-section (1) does not
possess the qualification prescribed for the corresponding post in the University, a
post of the same cadre as he was holding immediately before the date specified in
the notification under the said sub-section shall be created in the University for
accommodating such person.
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(6) Subject to the provisions of sub-sections (4) and (5), the remuneration and
conditions of service of any person referred to in sub-section (4) shall not be less
favourable than those to which that person was entitled immediately before he
became an employee of the University.

(7) Notwithstanding the transfer of a person to the University under sub-section (4),
any proceedings initiated by the Government against such person before the date of
such transfer may be continued by the Government as if such person has not
become an employee of the University, and the University shall be bound to give
effect to the decision taken by the Government in such proceedings.

74. Protection of acts done in good faith - No suit or other legal proceedings shall be
instituted against or maintained or damages claimed from the University or its
officers, authorities or bodies for anything done or orders passed, or purporting to
have been done or passed in good faith and in pursuance of the provisions of this
Act and the Statutes, Ordinances and Regulations made thereunder.

75. Transitory provisions Notwithstanding anything contained in this Act or the
Statutes, Ordinances or Regulations made thereunder any student of any college
specified in sub-section (1) of section 72 who is studying for any examination of the
Kerala Agricultural University shall be permitted to complete his course and
preparation thereof, and the University established under this Act shall make
arrangements for holding for such students, examination in accordance with the
curricula of studies of the Kerala Agriculture University until he completes the said
course of studies.

76. Nominations of first set of Authorities - (1) Notwithstanding anyting contained in
any other provisions of this Act, the first set of all the Authorities of the University
shall be nominated by the Chancellor as soon as may be after the publication of this
Act in the Gazette.

(2) A member of any Authority nominated under sub-section (1) shall hold office for
a period of three years from the date of such nomination or till the members of the
corresponding authority are elected or nominated, as the case may be, under the
provisions of this Act, whichever is earlier.

77. Delegation of powers - The University Governing Council may delegate to any
Officer or Authority of the University any of the powers conferred on it by this Act
or by the Statutes, to be exercised subject to such restrictions and conditions as may
be prescribed.

78. First Statutes and Ordinances - Notwithstanding anything contained in this Act,
the first Statutes and the first Ordinances of the University shall be made by the

Government.

79. Powers of Government to make Rules - (1) The Government may, by notification in
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the Gazette, make rules, not inconsistent with the provisons of this Act, for the
purpose of exercising the powers and discharging the duties conferred or imposed
on the Government by this Act.

(2) Every rule made under this section shall be laid, as soon as may be after it is
made, before the Legislative Assembly, while it is in session for a total period of
fourteen days which may be comprised in one session or in two successive sessions,
and if, before the expiry of the session in which it is so laid or the session
immediately following, the Legislative Assembly makes any modifications in the
rule or decides that the rule should not be made, the rules shall thereafter have effect
only in such modified form or, be of no effect, as the case may be, so however that
any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule.

80. Removal of difficulties - (1) If any difficulty arises in giving effect to the provisions
of this Act, Government may, by order published in the Gazette, do anything not
inconsistent with the provisions of this Act, which appears to them to be necessary
or expedient for removing the difficulty;

Provided that no order shall be made under this section after the expiration of three
years from the date on which this Act comes into force.

(2) No order made under sub-section (1) shall be questioned in any Court of law on
the ground that no difficulty as is referred to in the said sub-section existed or was
required to be removed.

(3) Every order published under this section shall, as soon as may be after its
publication, be laid before the Legislative Assembly, while it is in session for a total
period of fourteen days which may be comprised in one session or in two successive
sessions, and if, before the expiry of the session in which it is so laid or the session
immediately following, the Legislative Assembly makes any modifications in the
order or decides that the order should not be made, the order shall thereafter have
effect only in such modified form or, be of no effect, as the case may be, so however
that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that order.

81. Repeal and Saving - (1) The Kerala University of Fisheries and Ocean Studies
Ordinance, 2010 (56 of 2010), is hereby repealed

(2) Notwithstanding such repeal, anything done or any action taken under the said
Ordinance, shall be deemed to have been done or taken under this Act.

R e e
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Amendments proposed as per letter dtd 31.5.2013 of Principal Secretary,
Fisheries.

No correction needed in English version.

No correction needed in English version.

3. In Section 2 under subsection (h) Section 42 may be replaced with
Section 43

4. In Section 2 under subsection (i) Section 41 may be replaced with
Section 42

5. In Section 2 under subsection (j) Section 43 may be replaced with
Section 44

6. No correction needed in English version as the word Finance Officer is
used through out.

7. In Section 2 under subsection (k) Section 37 may be replaced with
Section 38

8. No correction needed in English version.

9. No correction needed in English version

10.No correction needed in English version.

11.No correction needed in English version.

12.No correction needed in English version.

13.No correction needed in English version.

14.No correction needed in English version.

15.For orders whether correction is needed regarding the word
‘performance’ may be replaced by ‘implementation’.

16.In Section 8, at the end of subsection (1), ‘the inspection committee’ may
be replaced by ‘the inspection committee of the University.’

17.In Section 12 under subsection 3 (iv) the word ‘Earth Studies’ may be
replaced with ‘Earth Science’

18.In Section 17, under subsection 1 (v) the part ‘or representative not
below the rank of his Additional Director’ may be replaced with ‘or his
representative not below the rank of Additional Director’

19.In Section 17, under subsection 1 (vi) the part ‘or representative not
below the rank of his Principal Scientist’” may be replaced with ‘or his
representative not below the rank of Principal Scientist’.

20.In Section 17, under subsection 1 (vii) the part ‘or representative not
below the rank of his Principal Scientist’ may be replaced with ‘or his
representative not below the rank of Principal Scientist’.

21.In Section 17, under subsection 1 (viii) the part ‘or representative not
below the rank of his Principal Scientist’” may be replaced with ‘or his
representative not below the rank of Principal Scientist’.

22.In Section 17, under subsection 1 (ix) the part ‘or representative not
below the rank of his Principal Scientist’” may be replaced with ‘or his
representative not below the rank of Principal Scientist’.

23.Section 45 may be corrected as follows :

N =
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1. Each Department shall have a Head of Department whose
appointment,powers and duties shall be as specified in Section 23.

24.No correction needed in English version.

25.In Section 33 under subsection 5 the word ‘on such terms and conditions
> may be replaced with ‘on such terms and conditions as may be
specified’

26.No correction needed in English version

27.No correction needed in English version

28.No correction needed in English version

29.In Section 34 under subsection 4 the part ‘and shall have all the powers
necessary for that purpose > may be replaced with ‘and he shall have all
the powers necessary for that purpose’

30.No correction needed in English version

31.No correction needed in English version

32,
1. No correction needed in English version
2. In Section 35 under subsection 5 the part ‘on such terms and

conditions > may be replaced with ‘on such terms and conditions as
may be specified’

33.No correction needed in English version

34.The age limit for Registrar may be specified.

35.In Section 42 under subsection 4 the part ‘Section 46 > may be replaced
with ‘Section 47’

36.In Section 43 under subsection 4 the part ‘Section 47 > may be replaced
with ‘Section 48’

37.No correction needed in English version

38.No correction needed in English version

39.No correction needed in English version

40.No correction needed in English version

41.No correction needed in English version

42.No correction needed in English version

43.In Section 62 under subsection 2 last para the part ‘Section 43 > may be
replaced with ‘Section 64’

44.No correction needed in English version

45.No correction needed in English version

46.No correction needed in English version

47.No correction needed in English version

48.No correction needed in English version

49.No correction needed in English version

50.In Section 69 under subsection 1 the part ‘Section 67 * may be replaced
with ‘Section 68
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BQI0SIUS] H@OOEMS}HN6)0]3 RO} @VoUo:

a)MO@  HOOOEMMSIONNIS}N  @PELPalS  BoUIGBRUBEHEI
ailgdmdl  @rownomlemo M5B WITV]  HMOEMMS}BNNSIAUIM  BRBaO®
96n30 Al M @EY.

3. M0MIBEGUD0 ©.2IYS |S BRoNEBRUD:

(i) VBHESOE MIAMIBEGUD0 SalgRMM MATY MIVATVEINIEERUB, @RAQIGITD
800U AUMI® CRYIBIEHHENEI6N ;

(i) oMM SVeMM@ 8%l ERUIBUBJ0@ Alavds] (ICAR) AW@ORA
2moeilong 8o} imlailudl;

(iii) VBLOIB MOAMIBEZUDO 2N, ACTVOOMISIENS]  TVAFOCDI@D
Moo, ablaHAINS-VMYE al0M CAILIVI@ aIdl2emIMA8s 30} (EI@IMIW;

(iv) GVRIOM AAMILIo MIAMIBEZUDO 2IQRAM AVM@B alOMOBI@ Ald)Q
630} UOIM(M26YN(1V;

(v) MBE9OG MIAMIBEZU00 §2IQRMM ALY SHBaHE (@ IIMIWI;

(vi) MBe£0d MoamIBE3uvo §21QRM abladAlN QllaH@OBI@ @ oallemmss,
MUBQYBHLIDUDOLIDES al0OD MIMS88, 6@10a0MA alBAIDIM  BJOIO® &0}
aileepmu ailale:Hemad;

(vii)  o=legudl aoreOmIslengl  qoctism@I@  Alay AVBHESIAB
MoaMIBEZUDo B21QRM &®} (I®Iailull;

(viii) ablaHAINS QIKQINVO@ Eov@™ MM MVABEIB MIAMIBEZUDO B21QYRAM
&30} Elolnlul;

(ix) MVBEHIB MONMIBEGZUDO BAIYRAN SO} AUMIMI MVIMANS (IAUBDDIEB:.

13.  13-00 Qlérlafload 6EELOI.—I1WIm @&:gleel 13-00 aldajlend (1)-0o
9alQldo @  "®0600  MOLNAIGHe  BHIS}BAMUILL"  ag)IN  QDBOIBHUBHE  GUdaHO
" 21003VEIA AlE2amIalMo MIGEUM " af)(M QAUIBEGHUD BalBCHSENBMIGN).
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14. 14-00_01d)o{lom) 68BN —@IWomM @r&:glee 14-00 Qldqa{loel (1)-90 (2)-20
DalQldlo JhU0H6) ald0o MIOLAOIA  DalQldhlaJdhUd GalBEHREMMe  (3)-00
9alQldla] MO GalBEHNEMZMMIGT), BRMIVEY:—

“(1)  audQdevodel  MWeAMIoY)  GDEMAVI@  ALAQ|EIUDIRIRIOS
alO@IWB:00MNIMe BRYDIBIENM @0, @PMIT) DD EYBFIMNIELID BPGIMD &l$ldd
9EM0LS®  QPIQYUSISEB0  BOBUWIMMAVIB:ESO  HOUCEIAHMIE:EBO  (alBHI0ERI
M@36)e]3 @oWlE:00681300 Allrle@ouils] @REIWAlE: dDemmilerd ogemssleno
aDIBO@GIEWI  (IAUBODfISI88 M@ @:ElerI0¢Ind, @PAIIOS BG MSalSldud
al}N3al@lEUDIWM MSOMM@IMe 0G 2lQM@IMIe @PWB:00meN30DBlea}Mm o
DY @B (13000 AQPAWOTIE AIMO §21D® AQIBLN} MTBIDISIgO™
aldHo, MVAQYBHLIDUDILIASS ag)Bld @PWlE:00681380 ailmleoullesdaam@mosm:

af)MMOM@ @RESIWANE; BVEMTIIGEID o@Bo@®IEI}0 aNdBOHDYIEWI MBS @D
alOa, G@OEROMDIS8  @PUBGI068BUIBOMIIVIMAID]  (IAUSODajlSieemzemo
DOLIBIMI 988 @O0 @IUIMo  DENMRIGIIMM  aldhHo @) (IUONOMICRTD
MBLeIAIOME sl @ElEIO@o  aldlemls] GUDato @PGIMMIVIOAOD,  (@I1UdMo
9@3c0ila] MoeMIMOMIM8SIE 21008TVLId @B ] BT {leBeeMEMIe @D EI1MHI0NSS
®I03@Mo @RAMIARDIBIEaIM ®@o6N:

a)MMO@DE] MWHO]3  TVOADOBIMSSI@D  210MAVRIG  (@IUTMo
@B 08O  aldHo  @P@IMWEAT  NEAUEMIloU)  BHVEMAVIM  HOB:OB6IENS
®IO}MOIMEBNRBY0 MSalSld8)o @amIan0] @y @os).

(2) v EOHJ@  aQElwOBIM  (@EIeSHD] AN §L1VBIISS
Mo B lEleerI0¢lnd: VAR G008l 1Moyl  @memmilellry  ®Ie e jo@mm
@PWIlB30063303 96NZ0WIBlHB60MN @6, BRMOIWD):—

(ag)) 2I0MBAVRINES alOlEMMDEN @PMAMIDEN0 allcwnow]
MUIEAWDI  QRIQYSIBUD  DEMBIBNBEDI  BGRBNDI  B2IQREWI  0GIBIBEWO
©.21QRM BIM HOS 0Jale)e |SIOTE:;

(endl) DM @ &:glerIo @) Slslenemoasialsiss
IROQUSIGSlerIo a303lmnmavis-slerilo OOUNGRIaHMB:SlORI)o
QISQIMOBUBEOMINIO A ©an6e10aHlo J&8)0 MIEB08BaHlo 1830

oRWagadla pslo  alleRdmAl  MIE08Batla jd8lo  ORAWERMSl0  TLANOMEBBSo
2386 |SIOMM @IM}o (IBBUDMEBRUY (VoaeISle {leemM@Imio @M M@BB:H:;

() ©@E100nMBaHle JdbBlo  @PEIVIAVIEDY  §@EI1daNMBaHlo Jd:8}0
@PMIERE  ©@E10a00VBaHlo Jd8lo  BDAUUDIOAM  HO)GICRM  BPEBOM@BS A
@OELPAID:  NBUHEN  OMOIBH:SBlo  TVALHITHAG  BRMIAGIEDIS)B)S!
B0 |SIOT0 b,
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(W)  @ravoenTy HOO)IM @REEREOM@IBS NI IMEBRUD
MB86I0IOE BPMATIEWISIA}SI MNJailee}B@i0 MSOBIEa 003D 6210 w:;

(0) VBQHEI0U0e1D 2HlAIMEHIDVIOSWo BPERLIAIGO}OSDIo ETVAIMo
DluRID]eB@0  @OAIOES aRAMEIGS)e GIVAIM  QAIIMNNG8)0  MIBNDLeIB®0
DalQ)D;

(ag)af) MVBQYBL10000e10 2lQIMBHIVOSDIo @PELIAIG:O}DSDIo BAIGMo
MBE6I0IOE BMATIEWISIA}S]I MIURITIB6)d:;

(d]) VABQYBLI0UDRIWOS AIBaHlB Olea]odSle AUIBaHB: BEMEBeB:Bl0
@AWY Gleg 083180 aldleuddWlee)E:®)o, @Al MLoENIMUly] @R@IM @EmeRTY
SOIORM MSalsldud VleCleedie, ARIQYSIGSIOL! AIKINOEBUBEHMIATVIDAOD]
eNIAWERQ alBlEMM@BBNSIOM) aldQOBNIBDI0 6).21Q)dr;

(a@)a))  IOQUSISEISLICI,  HOMIGEIHMIGSIGRIGO  QUUMOBUD
elooeilo}0d0nE  a@eOOMBleNe @YWL MMHIVIPS8  oBe®o0}  niloyeemd
eniloydomamo  enilogeemd  (Wlegomewo  alBailewo  @oegldd  neRe®®slelo
MNIaOADIEDO  0G0BNGHEWI  TUBQYHLIOUDILI  MSOMI®  alClSHDI@  o@omesleno
alledmdles aldletianeio ®SEMMAUDBEB:ED 0GIBNGHEWI B)2lQ)d:;

(6ag)) @REMaHEM MLAIMIG:e8 MRG0, G@OT ISR
SO} MoNDIBSIT @PEMIaHEMo MSOMI Gleajods VAde {86008 GPAIGWIS
MIBEZUDIENBDI0 §)2IQB:;

(023)  LABQBLDVDIEIDIDEl  @EWISHI0  AUOIMEERSlERIDBMSS
OMOe60MS)a{lond dale qudysenudel veaemloy) e:medmilelamwio @oeedWalGY
Svemmieilond@io  qVABQBEIU0LIOS DY  BRUIG:IOMNIMEBRBOSD0  CWINEBSIM
@PMAIBODIELOEMMIVW MSalSl@ANe MVABQGHEINUDILIAS @PRUIEG00MNIMEBRROS
$:00§MIBQJe0eMOMIM  BYAUUDIMOW  BPOWBRSIOS  GIO0AI0  (BDOLSIOMMN DI
TROQUSIBUD DENBIDE &,

(00) @o® Mlden@leam @osEsemss ddldilee GrEROMWSS
@DQIUDIERUWIBS GAIeNEl RIDMOTIMSOMIe allezrdomM8s Ag TVABQSLIUDIRIGSIMIT]
eNIMWo MNJailoe)d:;

(a)@)  VBQSLIOUDILIAIDS V|OMIEOBI0  aNENBIBSlo  HHGQIUDO
QUDENBDYo VROBIBNIBDI0 BHIOKMIBQYa06Mo MSTMIBH@I0 &alQYd:;

(a@)o) QLBQYSELIDUDIRIWIDS  HaldMMBIOS  0alQllo  @PMIOHY
M3Hla lo 9alEINALo MoeNIMWla) MIBEZUD0 NI}

(ag)B) OV MOlHUB, L106NIBUY, GaOIPRERGUD, MY AN IMEBRUD
a)MIQIOS a1BlEUDIWMDBE aFBe [0S 6)21Q)d:;
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(8) HOLINGILIERSITM  @YAUUDPAMM]  GHOJMIN  BHICBLADHS)o
(NBQIaHEM UNJaIMEBBRBlo AQ UNJaIMEBBBle MNJailee}®@0  MoOBHUlB6B@]0
MNSOMIGaO0}BDI0 6)21Q)d;

(af)  VBQYBEDUDILIDI@  BRELPAIGEOD  AQ)  GPMELAID:
ZHlaineerco@ie  Mlallen@®io  @RAIOES  HAOMAIEERUD  MIBNDIBeEB@]0
021Q;

(@) ©@OERLPAIS OTVDIB:GUD, GOEMAIONIW OTVDMIBB:UD, AOQ}
alwomm  EDAUMSS  BPMELPAIG: MG  of)lal  TVALNITIO]
BOMIADIEWIOS TVJHI SO :

ad)MO@  mlvaile  soeiwsalleeides @008 @regislad  dlairy
BUOMISINAIMODTITB DTGB  TVNYlBHARMM BRI  mlamo
MNSOMIQUM @IAI6N) ;

(@A) TMUBQYBEIUDILIDIOE BRELPIGHODI0 AQ) HAUMBHIHOWo
@OAOES B0 8eNIWlaleemM@Ia) MPAI® @RAITVO. M@BIWGIM  GUDaHo,
BNLAUMOBI@ MWlMie ®I@MEel@n0] Mm0gl MmO afldla) ailsiee@o
@RAUGEEOTI00)] 0} allwOMleRss a@emsslele @ojSee MSalsl qujle:dleae:ewo
021Q)d;

(@) QB3 Lle:8}9S  ®IAMVo,  @PalSHA0  ag)MIQIWSS
GAMEMISAe MIEODEMAQI MSODS;

@)  VBQYBEINUMIRIDS  WMAlOBO® a@leaqideud o
@RQIUDOTIGEISNID]  2NLSIVIFSS  APRIQUISSIOLl  AIKINNGUBEOMITVDo]
alOleM]H6)H:;

(@)  VBQYBENU0E!I alBl&HB®BIOS — MSODlofldy  6n@dEMOg0
QUaOloa®@lo  GOAIIOS  alflo  @RoLIGOlENGBD  (EIT@LESIOMB0
A I0lHSSEOL! (HACHOS}BUD MoeNIMWla] @PREM]aHEMo NS0 6alQRD:;

(ail) Ay &e10DRIRIIBE! aIBlHBOOS aldM@D, DAZAAIY GeNIOBAS, AY
&ilgle:0d ag)Mmlil@d Mleoulleaq|siam aildu3woes eldilanelo MlunIOoe)H:;

(weRly) 9IS  2l0MIVEIAEHI,  WeAeMloy)  &vemaVleilee!
@oweBgles Mslad mlan dlwaleseq]s &y Mualelessd, GROIO] agemaslelo
@oWlB:00683U3 a@e{la) 6)E0SIB6)E:;

(ag)d>aV) VAQ HLIOVDILIIDS @OHHWA]H, a )G ®I
EIGHINIHDDIBS o IRLDIHUB alBlNEMMDIDEBNS}ENG, B ISIOD
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(9001) DV @YBGIMIGEID  FROIQUSIGBICEID  o@efla]  ©B3HOSIBOIM
@osReMI88 0Q GPWlG;06RuW alvleouilead®ie @PEReMISS  0g
SHAOMAUEERUD MIBQaOlBNBHDY0 B2lQb:.

(3) VMY OOBEOANIVJYM  GIOPOMEBBUD WY BOBJIeEL!
QQUMOBUWDBEN}  QRIQYSIGBUBBe  BGPMAVORID]  MSq|leneamMma@lmss
2OMOQIIGI®I0 WealeMlot) Bvendavlell@d mlatla imnoldlasio.”.

15. 15-00 QId)a{lond 6RO —(IWIM @G:GIeel 15-00 Qlda{leagd (1)-00

9alQlB)ol0) ald:0o OO |OIM Dalldla] BalGBHENZMIEN), BRMODOY:—

“(1) VBQYB>LI2UDIE! NEAIMIoUT BVEMAVITE @PMINE! ag)LJ0 EoNEBBUBB}0
owoalldl  emaglmy M@BIVGINY  6UaHo &M  AOTVOBIHLIIAIEO@, HSAUM
2100 aLeId MIuRUDBeM GIMIDI@, EWIWIo BalGOENZMIEN). D@ 15000 NBAIEMIoU)
&V 6WIWo BalEIOMaldHo ERMIMIS8 @i I®GH000®  afluodle:oemo
@SB QIOM  GINOMI@M  HHAIMY  2lI0MBAVEIB  NTEHENMBMe  NEAIEMIloUT
SDemMMUleilengd @oulle:000 QIDEEERENMEOAIEM. ag)MI@ WM lou) @:vemmileiloes
M@ M@ H)S}OTB BooNEBRUB 30|10l eilail®no® @oEBMAMDIcm@d eenimy
21203MVEIB EITIO® @PEIBALOM ElEla] D@ MA@ o@¥ FlAINVEBRUBBO G0 BRI
all8la); @esemmosm.”.

16. 17-00 Qid)afload 6RO —EIWIM GB&Fleel 17-00 @) ald:0o

I8 |O@IMM Qo] Gal@GHOENZ®IET), BDIW®).:—

“17. @E00WAles  Hmendalleiload @) fle:oemo.—(1)@oos00waile;
S0emaUlellad @069 |0@IM @PoEERUY PEMEOWIBIBHSENZ®Y0, BIGOI MILI} QIBaHo
BSOS 210MBAVEIR Qll2emalMo ISl @R} aliMiMoelSle leasaeenzsmymosy,

BOMIVOY:—
(i) ©8QIN-210(BaVEIB - 6).21WBBGISTVEND;
(ii) GEI0-0aQIM-210030VEIA - HHAUMN )21 ABBGIIVEND;
(i) ag)BJ0 2008O@JB:8105@0 AWld;
(iv) OlVB.2] WOEG;
(V) ag)@QRBaHMD AWDORO;

(i) aflaHOIM) W@ORA G@PeRIBIM @oEGa00 MIAMIBEGUde ©.2IQRAM
aflaHAIN QId:)a Il 620@f WO RA a1BQIlDIEE B0 &0} 2EBPRWVNMT;
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(vii) ®©VME@ 1960 abdlatdlmy Slavd.a] somaylous (CMFRI) (WW@ORA
@eRIBIM @EGa00 MIAMIBEZUI0 &a1gRM @ildalej@d cv@adlayleny aicailolcd
OO0 &30} (ldlnlwl;

(viii) @@ MBAYIQUS 8390 ablatdlay ©se:emoged] (CIFT) @O
@eRIBIM  @PEGane MIAMIBEEU0 21gRM (Ml cv@agdlayleny aicailolcd
OO0 B30} (ldInlwl;

(ix) MIaHEM@ OMAIQYS 3%l BHPEMIJadl (NIO) WO
@eRIBlad  @REGan0 MIDMIBEGUD0 6.a1QRM @ildailej@d cvadlablend aicailwlcd
GHIOWOIOD 630} (l@IMIWl;

(x) wealemloy) &YeMBaVlEd MORMIBEZUD0 ©aID®, VAR ELIOUDILIEE)
aR0OMMIIMISSs, 830} abladSlny v allePEPML Qllaldtemad;

(xi) weateMloy) &eMaVlEd MIAMIBEGUD0 2@, MUBQYEEIOUDILIRIBE)
a30OMIMIMIBS 630} TVM@B alom AflEPEPAV Qllald:Hemad;

(xii) 630600 aNILO@JIVIGEIW QUBJaf} GAWINRHBUD DUde|esSI88
@OELPAIGO @PAOES WS MM EAUISIAUS] HDOHEMMSIBNM (@ 1danTVA
11 H}0@WIO® BIGDI @oUo;

(xiii) LAY B-e1UoeIDleel eniloye ailzjodmdleglad mlange eaosyaIs]
®0OEMS}BO|SIAM B0} @VoUo;

(xiv) adQsewoeIdleel enlloyeomamo  enlloyd il Alesld
o 610g) ISl BOBETMSIBNN|SIAM 30} @ooUo;

(xv) VABQYBEI0u00eIDeEl ealatem ailRdmblegl@d amlmme ealos arsl
ODMODEMSIONNSIIN B0} @ooWo.

(2) @RE6HWAlE; &HDeMAVI@ H}06MO) MM IAONVOMIHLINOIHHT EWIUo
B2IBEMMIEM. QUM 2I0MBAVEINSS @REIAUCTIT BREHIWAlSE: &:vemailelemd
@OELIGH NNIMo o l2-0HAUMS 2I0MAVEIB AlaOleseMEImIEN.

(3) ®RE9HIWAlS; BBVl BWONOMINNG 000 &vedailellong @e®:
@DoMoeUI@OS M@ BMOIDTleaimmaen.”.

17. 18-00 QIsaflond 6GELWMI.—(IWIm @&:Qleel 18-00 Qldaflend (2)-0o

9alQldhlo{ldd,—

(1) (udl) uemLEIM} ald®o @IS OWIM EUEMWo E2lBEHMBMIET), BRGIVOY.—
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“(audl) avdojasevoeiIes &lslenss aflollw andve@dlesleric@o, ag
MUNa IMEBRSIHLIGI BRELVAIBOOS BIWIMGUD aNIBH@Y] alom GeNIAWlO]
UBlaloduo@eS @PSINNIMOMI MIBeN]Ld:;”;

(2) (9=) AUEMLEBIM} aldOo IV O EUMDo  GalBGHHENI®I6N),
@RI —

"(02) NdBO@Gl alom 6eNIAWIGSIEd Ml eIGle] MIBE3UIEBRSIOS
@SIMNOMOMI@, BOERLPIMARAIVI] ENITWERS lEGLAIBUD BoUld:OlBEIHEI
0301GEEE|S}OMBEWI alGlaH:01E6}BEWI 6).21Qd:;”.

18. 19-00 Qidlofload 6EEWAI.—(@IWom @&Qleel 19-00 aldaflod (1)-90 (2)-90
D0l JHUWBH  aldh®o @I O@IAN  DalQldloJdhUd  GalGEHRENEMIG),
@RI —

“(1) Aluds] &veMmilell@d @619 |0 BoNERUD 2eMROVICIELOMRMI0 BIGOI
Moel QIGaHo JS)IEMIO®L0 212003VeId, alle26m0a Mo sl
al}MiMoeISlq [|l8E6)NEmMOEN), BRIV DY:—

(i) ©®8QINV-2100BAVEIC—E) 2ID@ Gal¥TVEND;
(ii) G@I2-6aQIMY-2100BVLIA;

(iii) AlaVAB.a] WORKE—eDMIAB HAVESOI;
(iv) g)d>qQRBaHT AWDORA;

(V) ag)BJ0 2N08O@Ql@:8105@0 (Uld;

(vi) 89600 aNdBO@II@ Mmlange weaIeMloy) @veMaVlad MInmIde3udo
82100 6)(@10a00VA ol BHJOWIOD G306 @VoU)o;

(vii) 80603 (106BUTlM: BHMBOMIHEIDIo WDORA;

(viii) @TME@ 2660M adladlay dlavda) somaylous (CMFRI) AWW@O&@
@eEREl@  @PEGa00 MONMIBEGZUDe &2IgRM @ilmdmilej@d cveadladleng cicailllad
OO0 B30} (ldInlwl;

(ix) ®aVME@ DMBAYIGRS %l ablattClmy 6SBeMIged] (CIFT) W@ORA
@eRIBIM  @PeGano MINMIBEGUDe §21gRM @il j@d cv@adlablend alcailoilcd
SHIOWOIOD® 630} (I@IMIW];

(x) MoaeM@ WAYIQYS &B%af  EB30aHPEMIadl  (NIO)  W@OLRA
@eLRIBI @REGa00 MINMIBEGUde &.a1QRM @ilmmilyj@d mv@adlableond  aicailolcd
&HIOWOIOD 630 (I@IMIWl;
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(xi) ablatOly AW@ORAB EPeLIBITE @PEGano MIAMIBEZUDO ©2IQPRAD
aflaHAINY QI:)a{lorl 623008 WO GRA a1BQIlDIEE B0WIC™ &0} 2EBPRWIVNMT;

(xii) wealeMloy) @VeMMil@ MONMIBE3UD0 E2IVV® AOIVY TVOMIE:O6M
QUMD GB8led MliMss 830} EI@lmIWwl;

(xiii) weateMloy) &eBaVlEd MOAMIBEZUD0 ©21ID® B30} AONVY GHBaHBs
eI, 835060

xiv) wealemloy) HVeMMl@d MIAMIGE3UD0  HLID®  ACTVENITWM
QUMD B8l MlimMIss 630 I@ImIW.

(2) QLBQYBEIVOIEIWIDS WBQIHEM MBRUW  O)ailedldeed, “@qY
a@BOlWBU"  HHMOMI  NEAIHEM  (@IQIBOMEERSBl0  alFLMIGHSlo  @YAVYDEMo
©2IQd, NBQUHEM  BEIIVHHYIBHUD  OYI0ILNMDIM MOBPMIBEGUD0 M@V},
(NEAUHEM (@ IAUAOMMEBRUD BIU D1 B6E, NEAIHEM (IQIBOMMNMODIN) MVICLIODSS
aDNElo)  a@RBWBMD:08  HOMBOME, NEAUHMODMIN)  GRAIUDINID  BVDIH
(M2aNalfe MUKHUIENMBIMIBS 0JalBO6U GQINIBN]D:, Hald®I-TV]EI0S alEhISIOm
NBQIaHEMo  BEIOON0a0la leed,  1GAlaHEM  alRLGIG:8)0Ss  MIClauemallo
G@AIGRIIGMAe MSOE:, UOBaHld: NGAIHEM ClEe|odS BoUIld:@lee}e: ag)lal
Alauda] @memavlellend aa@ele80@ldl@eaimmasm).”.

19. 19-00 QId)aflm} BUDaHo o AN Qldhla] BaIBLO@.—(EIWIM GRB:FIerl 19-00
QB fl0Y BUdaHo IO OIM Adle] GalBBHEENZMIET), BRMOWD):—

“1920). aQATWHI VMA@ —(1)  ag)BHPYWBaHB  BVemdmleilad

I8 |0 @PoBRUY 26NDIBIEHNENZMIe BIGOI MOLN QIGaHo BH)S}EIUIL0
210MaVEIG, Qill22emalMo QIl, alMiavocelsly [leeeeME@mNIeT), BPMIVEY:—

(i) ®IM) 210MBAVLIG—6) 2 1WBBAIYIVEND;

(ii) B@I-®QIM) 2ldMVLIAB;

(iii) ag)PRBaHIB WDORE—OAMIAG HAVESOI;

(iv) OlVB.2] WOKEG;

(V) ag)BJ0 2NIB8O@QlB:8105@0 Ulad;

(vi) 80600 (@106BUTlM: BHBOMIHEIDI0 WDORO;

(vii) wealemlouy SHVeMaVl@d MoamIdeg3uvo OalD,
MVBQY BLIDUDILIDEE) al}0OD MIMES, EeNE QlYaIM All3REPAVL Allald:uemad;
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(viii) wealemlou) &veBaVlad MIaMIdEEUte H2ID® alldsa) SO} MOV
BB (@ I@IMIWl;

(ix)  »wewemlot)  &eBal@d  MIaMIBE3Ue BAID® 8O}
2ONVOOMIS1LNS] (@ ITIMIW], &S0

(x) abladOlm) AWOKA GPEEIBHIT @PEGa00 MIDMIAEZUD ©.2IQRAM
aflaHAIN QId:)a{lorl 62300 WO ERA a1GQIDITE @0 &0} 2EBRWINNM.

(2) VAQBEPUIRIVIES Qll2emOMm QIPaIM MERUWD  0)aileClD B,
Qfl226mom QP IM (EIAUBODMEBRSL0 alEFLBIGS}0 @YAVY@EMo 6)21QYB:, BaI023dR)EUd
®QQO0OBNMDIM MIBYPMIBBZUD0 MWD, Qfl2EemOM  QIPaIM  (EIAUBOHMEBRUD
G W 0D BN D, HBaHBBHE) AONVIOOMISILINSB:0udH6) Qil3{ERMo, aldludleimo,
MLIGB:MND 9alBBUDo o)Al M@, AUPaIM allaepMOBIend mldleusmalio
@QIGLII®:MAe  MSOMD, UOGaHl® Qfl2emom  QIPaI®  @IAIGEM®M  Gleg]ods
@oU3lB0186)B ag)MIA! ag)BPYABaHB BDemmileilend 2amels80dleaimmos.

(3) ag)BEYMBaHM  HVEMMI@  BIOTHD@ @Y AOTVODIHEICID BB
GO0 BalGDENBMI6).

(4) a@)BHPYBaHM HDMBAVIT EWINOMIHG B|000 BYSE: BVWNEEBBINS
2g)EIPOBIOMR )@ @pDloleaym@asm.”.

20.  20-00  Qidhlo] 0fl51e:8@@.—@IWom  eB&Gleer  20-00 Qlda]
allgye8cemrmos).

21.  21-00  Qidla]  0oflgle8@@—@iwom  Goegleel  21-00  Qlda]
allgye8cemrmos).

22. 2200 Qidla]  0oflgle8@@—eiwom  @oegleel  22-00  Qlda]
allgye8cemrmos).

23. 2300 Qidlo]  0ilgle8@@.—EIiwom  @od:gleel  23-00  Qldlae]
allgye8eemmos).

24. 2400 Qido]  0ilgle8@@.—EIWwom  @od:gleel  24-00  Qldae]
allgye8eemrmos).

25. 25--00 QIB o] EEBRVMI.—EIWIM VGOl 25-00 Qldla{lend (2), (3), (4),
(5), (6) ag)M] DalQIBIPBHURBS aldh00 MINEO@IMN DalQldhlo JdhUd LN Mo
B2lBBHENBZMIG), BRIV D). —

“(2) MVBQYBLINUDIRIVIEE @I |ODIAM  2NIBO@GB:Ud  96N30IBlBeMM
@96, BRIV D):—
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(1) a0206@G] 6390 ablaSlMY VWM,

(ii) 20086O@Gl Bl BHIMB L@ @YY HSE6MIBES;
(iii) a0086@Q] B2 ablaHAlM MOeMEIOOAG;

(iv) an08e@Q| 63900 ablaHAlM ag)erilMlClou).

(3) 0600 andse@Qldlene  QildildeguilesjeedaMm  EREBEROMWISS
Qo ]}®8l0 aloMailast@enses mileleniqyidsle @rsaElalidleamasny.

(4) 80600 aNIBO@GIVIEI0 IO ODWIAM BVONEBREB DUV |S}OTT 63060
a02B89@G] alomM 6eNIABW ©}aile:dlessmzmaa), GPMIEY:—

(i) ®®I® andBe@Jlailer! ASlad-ag)@a-8ablGaH|0 6)21@ABGaI$ITVEND;
(i) @®O®I©) aNdBO@JIDIOEI Qld:a }6RWINHB:uB;

(i) weaemlou) SveMal@ MIAMIBEZUD0 HAIGRM @0 MVBQY&EINUORITII@D
mlamge YoMIBo IPMM@EPOM@MID MIET afla@aileuswa;

(iv) @o®I® andBO@PAIOel QB jeawdnile:ud  aYles.wss
@PETLINVIEDQ §(12a0MVB MI®IB@IEB MlaNie @PAIA GAIOS QIS HDOSETIMSIBERM
06113 Bald, Hh}SIOD®

(V) @O@®I® aNdBO@JIDeLl  Qldle)i 62WINIlEW  eYleswss
@olaydd ©@12a0md MMGIG@I Mmlange @oAId GRS ISl HMOLETMSIBEM O6ITE Gald.

(5) NIOWe]3 aNIGO@JIVIeRl  GPELPAIM,  GENIDWM  (EI(EIWBUd
al}M:al@lGUDOWIENE:, @Al ON.4|e SO @I  GYRIVDINOW  DalGBUdEERUY
M@BRHY,  SHolaoelo/aleleniny  alolaidoemomlal  calendl @oeewale;
SoemaVlell) u0la108U0B:U8 M@y eIl aNdBO@Gl alom  seNOBWlO M
21)AOEISSODIBlH6;M @6,

(6) ®0600 MOET QlBaHo ISIEMIOL, AHQAUMS 2ldMAVRIG DOMOAT QIS
aD2BO@G] al0M GeNIDBWIOM aljMiavocelsla flessemsmosm.”.

26. 25-00 Ql)a laY BUDaHo o RO QIBhla] BaIBLO@.—(0IWIM BRBFIeOL! 25-00

QI l0) GUDaHO @O JOIAM Qldhla] BalB@BHLEENIMIEN), GREOWOY.—

“2500). Qo flr0d—(1) &G0  aNIBO@GIBO0  BHOLIBORIE3EICD
M3 866)0|SIMN BOEBROHM@BS Qo 10D 96eMEIWIBleeM@I6N).
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(2) 89600 Qlda{lMie 630600 BaWINI DeMEIIIdleBnENE®e @PEZOOMIHNG
wl@amo, GPWIE0068300, 2RAMEIGUD og)Ial QRIQYRSIG80@ WA BOe IS}
(@1000 @RYDITICHENR®MI6M).

(3) adoflong eawoail @@Iang ag)emileyslal eawoail eralldlesimyo
AUdeflom qLoenIMWlop8s  aRIQUSIGSle  BIBAWIMMAVI®Sle  HOUBEIHMD:S)0
allvojmionodl @emmudlesm@imie @PEZenOmeng *l¥lepss alda|loel @RERLAIM.,
(NBQlaHU6MO, allaeflle:0em ¢230eilaud agyamlal MSOMM@IMNo
MooeISla loasm @lmmss 9omoElmio GREG.OODIMY 96emEoaildleaym @6y,

(4) 80} Qld)a] cawoniles Al e flad Mledl.ioniesldlsiss @oeELYaIM.,
eQlaHeMo, Qflemom alPalmMo, Allanefle:0em aldlaldsle:ud agyMlaIDee] @PEGa0o
a008e@gles Almlemos oomoaIoGElomeq]sldlesm@osr.

(5) 80} andBOMFWOS BIFlORI AU IBUD TR lesmm@lemo
allegdleoym@lemo  aj@l® B pdud  Olefle:cleaymalemo  dilelnilenssoy
MIBOMENSHMDIEMI @D aNIBO@Q] aloM @eNIIBAS UBlaldBUd 6 a18QYENIMo,
@O@® GRE9IWAlS @vemmilelond dlomomomla) allewnod]l  wealemloy)
S0 al@d BRRINMIEINSEWO GBI W) @000l BOlDB6}BHEWO
MO EBHEWI 6)216QYENBZDAIEM.”.

27. 26-00 Qoo fload 6T —@IWIM @GRl 26-00 Q@M ald:®o0
IO |ODIMM Qldhla] Gal@EHEENBMIET), GRMIWO).—

“26. 00000@3G] o 10M ¢eNIVBAUIOR @PUIB:0068R8)0 2 NADEIBB)0.— cNOLOTIA]
alom senodaslay @969 |0 @RUlB:006338)0 AlOLRISS)0

26M0IBlEe M 26N, BRI DY :—

(i) aD0BOMJIVIOL!  BOEMAlOQo  aldOfl0QRAIW  HOVIEBROS
MoeNIMWIo 88 a)BJ0 MDEBRSYo  aNIBO@G] al0M ENIIBW @RMIHG BWOINOHITD
2)SIBENENBMIEN);

(ii) a00B8e@GA6e! aIBl@:HW0 BRMINNG ahklo DUBE)Q SV ag)L)o
@0H800WaAld:  aflci@eeres  qoeniaWlajlo  wealemlot) &vemdailell@d  mlimiss
M1363u00 a1BlEUDIUSIEeB@L0 MSq [IEI0EEED0 6).216QYETZMIET);

(iii) ®2600 aNIBO@QYVICEIWI0  ag)BMVIAIMNBH} GAUENZ  EIWID®
U0latoBUD 6).218QYENII6N);

(iv) alOomM @eNIDBA &JOEIH® @YO MITVOMIT B0} MQIMEWH;ILIYo
@OOLRIBIT  2g)Ga]0PL|I6M)  aNIBOMGIWIOS  (IBoMMERUd  alleidiloyeormens
@63 @G 0OPRIIGMI, aldOfalELMIIOS BBHAUUDOMIATVOEMMSS  AOQONIBGINTD
@I0}@OMo 2g)S}BHENEE IO GO0 GalGOETZMIET);
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) @SITNOOM  TVDBHOIEBBUD  VOBYDIE|SIOTIN@IMo @OELIAIM
NBAIHEN  AUVBOIBRUD  ON4)ee|SIOMIM@IMe  1Elatem  Qllcowomlend
msodlojlme  dleirldomellmmss 2Bl aNOBO@Gl  alom  GeruodWIaY
96M0Ialae)mn @moen.

i) () o@@ (V) o088 alembeRgleonl  QIIMOBUBHE
allo}ELEIB0®  aNIBH@Gl alom BeNIAWIN GIDPLO@IAN BI0IEBRSIT @YAUUDINIW
U0latoBUd MVBQBEIDUDIRIDIHSE) M@ GIQUIIMDIEM), BRIV DTY:—

(ag)) a RO alOM BHHIFAVYBUD MIBEGUTIBN}B@Y0;

(enil) andBe@Jlalee! @RV IHBLNSS GO HUB
MIB6EUDIEeBD]0;

(and) allallw alomM EZHISMVIGSICRIBN)0 alBlGHBHUBEN0 (@IGQAIUDMo
M@SMBIM  allaRAmOle:0d86MRODIBleess: BINIME@UD MIBeN@]LaBdWlo
A@®} QIQINOGUB (15000 @RAUXI@M Moy aslanesrenm MlvRIV]ee}elo
6 2lQB@Y0;

Q)] a0dBO@Gl  alom eI Dailmenm  emomimm
@OEEREM@BS oloM QflRIWEEREIG @PERLVAINAIe alBlUBlRIMAle N@BMTIMISS
MIBEZUDO M@BB:B@Y0;

(29) aNIPO@FWOS (IAUBOHMEBBUBHE) BYQUUDINID Qldrlo JdSlo,
@RV MO B:38)0 TVHBHIMB UBlaIdBUD MTBB:}BH@0;

(a)af)  @OELPaIMo, WEQUaHEMo, AIl2AMOIMAIPaIMo  agyaMlQl
60.9)6)0|SIOMM @M MSleteniay 0o fla-oemamlmio Moel a1Bato BPUWIB:CIDEHIO®
®OOMI@ BRI aldlatE:0emMOTIMe MIBEZUDo MTDB)B@Yo, 6.01Q)d:;

(vi) 0O EHQYe  EPMIB SIF@D DeMLSIVISIBY  AROQUSISBlo
&303INBVIB:B)0 SOUNBRIaHMIGH B0 (@1»000 @y M@ M EDI
mlotla ImDoBeHME™»O QO] @REROMNWBS el @RUWI00633U3
allmleouileee:@io ng SAOMAIEERUD MIBQallee}®@lo §21QE:;

(viii) VB BLIUDIRIAES WeAeMloU) GMemavlee  @PEHIWAISH;
Svedallelo  9Ud6e|es  06ReE®I0}  HmiIgl@le  @odle  @nEleloolay
BPR@BNM oGO0} 500U alBlNEMIBNB:@Yo GlEa]odS H2IQIBDI0 OaIQYIB:;

(ix) BOEMAIVEMD MLIMNIODIHERD BOAHIWAIHEAI BRY®  HIVIEEBUD
a1BlNeMIDE9}@@}o UBlaldBUd MNTVBHBDYo 6).21QRG;
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() I8 O B00IEEBUIBE) GAIENS] BPESHOWAIE; &Demdmilad
QOIS MIBQNMIBBZUEBBBIe 21568380 MSa lEI0ENIMIHATY 90a] QOO
@RI —

(og)) Bldeeid0el al100§alcL®] afld:avmo;

(enil) a0d06@Jl ail@aumo;

(ondl) @DELIVAIMo BVSERIBIT alom MIAUIH:89S All®:aVMo; BYSIO®
(audl) CHHIECBWDHUDHE)  (@IEDD alDIABUDo  MDHOBNIENE

QilB§EAV B00IEBRSIT WEQIaHEMo.

xi) LB BENVRIVIDEl A aNIBODYIB:BNOV]  BySIDOGRIDAlla]
@PADA Qdsla], BPANA aNIBO@G BEIIWNIMNE:UD (MVoaeISle leeM@I) @TVY@EMo
02lQ)d;

(xii)  LAQHEVIRIVIEI  @OELPAIGBEOID] @SA  ailaE{ M.,
B0IWEMRaUM  EBIYTVIBHUD, (@IBMIBila] alBlaHBOloje® aMIWE®O 6L
B3I Mlglndl atom 6H:$MIE80 MVoeISle laemm @) MuoeninWla] @oesIWale;
&vendmleflay uolalddud &a1Qd;;

xiii))  aNdBO@GWES  EIUCMODIONG  QAGaHlE:  Oleajods
®QOOOBNBDIo HHAUTY 2I0MAVEIGHE) TVAB[lEOIBH@I0 21QYE:;

xiv) and®O@Gl alomeendulend @Ele@omImo]  eidlesiam
ENIMWS|S O QflaH®EBBUD alBlWEMIBe)®:.”.

28. 30-00 Q1B {1603 EREBUDI.—EIWIM BYB:FIORI 30-00 Qlda{lorl (xiii)-0o Mo
allgyegeemmyo (xiv)-0o Mo (xiii)-0o HMAID a}NOES0 6)216QYENBEIAMIET).

29. 33-00 Q) load 6EERNMI.—(1WIM @YBG:GIeLI 33-00 Qld o {l@d,—

(1) (2)-20 (3)-20 alQIB}oBHUBBE) aldh®o IO  Dalldha [3hUd
B2lBBHENBZMIG), BRIV D). —

“(2) LAY BEI0UDIEI NEBALEMIoUT BVEMMIl@ MIAMIBEGUDo ©.a1QRMN BOIWD,
MALeIE MOAMIBE3UD0  G2IQRAM  BIWD, MWW  BIQaHlS  NDEQUHEM
SVemMMIleilonng WORAd BMO@ @eLIBI @PEGe0eIng EIdIMIWl agymlaid
@S6El HAVRIGHM BHIQl M@IN0BHNMM M Gal®}eS aldMeildd mlmie eIy
2100BVERISO, 210MBIVEIG MlalessenzmIsm:

ad)MO@ LAY BHEIUDE!I NEAIEMIoY) GHDEMMIIEd MIAMIBE3UD0 & a1QRAM
@ @ &vemadleleel  @oovergl®d  Mlamss  800e80  AVAQYHLIUILITISE!
1AM HHI0EMI BYBIM aldSIEIOODD®IBIM:
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ad)MIAO(@RDL] QAUUMD 2lDD® (@1BHI00 Hag)dhd»eMEOM &0} UBlalddud
©21QRAIM  OAVRIGHM  HMlGl  al00RBWEQSIM  ald:Ho, Smilglalles  &0600
@oNOMIMIe BVOBS Galdy Qflmo 2100B8aVEIBEE TVAB. [leedaRM D0, B:milglaileel
aBOOBIIERe B00Wo Gald MVAB. [|EeIDIGIEeM® HHANY 2I0MBAVEINES MIVAMo
@RAVLIUAUIBEM DEJIOD@IRIBM]. SALLIGHD EYunlle] M@ M ©)
0af)HBHEMEOMMBS  DalCBUDNLPOWBIM  2I0MAVEIASLE BROIONE  EJClaldHo
@oWBREOS @ElE o MVle:dlendamMoem. MA@ MIAMIBEZUD B alQRMM
I@IMIW] HaVEIGHME G:mIGles 62BN ERYDIBlEeMM@IMI6EN).

(3) eeaImi-210maveIdes @emleusmilgl oMy @milarad, eadawd
SV 830a0  @RWIGUWBL0@  Olavda]  agyamlal  MlaHB:BaHlEHM Y0
ROQRSINO@ MIBEP@IE66)Q |SIM@RIW BWINIDBUD DeMoIdlesssnz®asm).”.

(2) (6)-00 9alQld)afln] aldh®o ®I®La |O@IOM DalQldhla]
G2lQCHSHENZDIGM), BVMIDD®):—

“6)  @POJIOIO@OIM QI@qlad HHYSIOTD @IOM88
@IOMIVINBWo eeQIm 21003VLINO®] mlaleenond aloslgjoom®}o
MRaMOWIMEUDato @REGOODIONE Mlam MleNITWMEUWENe aloulle:ude}o
allew@nodl, ®@PeGate  9EBPUOMIM  (EIUWIeNM @ 0@  moel
QUBHHNLIWSAIlGRIDHBE M@0  96BPWo  AUaOlGHOMNBOAIM. 60}  (@IOQIUDLo
vldlesseq]s 0eUM) 2100BVEIGS6) almadml@amomlay @PBaO®
926n300leaMmM®e].”.

(3)  (12)-00  9alaidioflN]  aldbO0  @IOY O  DalQldle]
G2lQCHSHENZDIGM), BVMIDD®):—

“(12) 0025lIDIENM® MIERUMEWI BREJIOHDEDI HOAUMNY 2ld00BAVEINSS
@M@le nuolonddl e¥lwe:@oeemssl@d (2)-0o Daldidle{lerl QIQIMNGSMITVGe]
@ aslal Mle:eomem®ie BGEROM MBS} OOQIM 2I0MIVLIG MY9IQITD
LA GILIDQIWIO® MILRNIBHAI} MUNIMo QlallEHENZDMIMIE).”.

30. 34-00 QB {lOR BEENTI.—(@IWOM @YB:GIeL! 34-00 QIBa{l@d,—(1) (5)-20 (6)-
90 alQldoJHUBHE) aldh®o  @MIOYAODIAM  DalQldhloJdhUd  BalBEHHENZ®IE,
@OOIWO):—

“(5) VBBV BIVMGIMIe, wealeMlou) @mendavleilmie  eniause’qy
ag)qylenqgle  @oaullg  Gleg|odsle @RI M0}ISle:sle  QIBaHlE:  Glegods)o,
SHEMBNDBIOS GIPAGAMRI0  NIEIMM oHlQlo MBI HOAUM 210MBTVEIG
2OmoGlIIdlanmmosn).

(6) QI -21003TVRIGHE) MIAB VDO MNSalS] af)SIEHNNBMOIV oBEODEHIEN0
@OSIAMIO MIa0.2I0f0 MVERIMDIVIFIHEMEAT BOElE MBS aldHo BOEGOODIY
oBOMIO) MSalsllo a)S}EHIQM D))o @REROMNW)SS MoV @d

Thisisadigitaly signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/
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@OEISHIODASOM MSalsl, @ allai@o AVIWIVEMDITV] OBV .21
@PWIBH0OMOIMOMIEMI MIZHO@OMIEMI M@  dlarvomlme.e  Gleg|ods
©2l6QEMBMIMNEM. @@ IV af)S)O® MSalSl @Y AllaH@o MVIWIDEM OBEEHODo
©21Q}M  G@PWIB00 MOIMOMIHMPEDI MIBHIVOWIHMPEI GRABIA  GloOMOHITY
allewaodloleanym®mle @oUNB000  RIGIEOHIO  MSalSI:Ud  @RAVIWINIDHE
8a]S}M @MODI@lEe)0.

(2) (8)-00 DalIBIlD aldh®o MIDLJODIMM DalQldla] BalBEGHSENZ®IEN),
@RI —

“(8) QLAY HLIVDIRITIIDEI  DBRPUMNDVOSDIe  BPELPAIBHOOSDo  AQ
oINS MIWAMo, TVAVSIBaHMB, ld60 §2IQ@ oMl MoeNIMWla]
MUABQY Be10U00el 1NGAIEMIow) B:vemmileillend @loy@omenud  Msqa{leeeoMm eeum)
210MAVAIG  ENIOWITOMIDIGBIBHIM@MIET.  @V@EIBIV0  MSa[IEINGOHIOD  alddHo,
BRMIMBS 3H006Mo MVall®o @REY MVoenIMWla) 80} Glee|ods e@¥ GlasTvomImde:o
G(a10-210MVRIRHBE) MDTDCHENZI6M.”.

(3) (11)-00 Dalaidle] Qilgi@:86eNz®I6M).
31. 35-00 Qldlafload 6EEOLOI.—(IWIM @GOl 35-00 Qlde{ldd,—(1) (1)-20

(2)-90 (3)-20  DalQIBIPSHUWHE  aldh0o  @IOLA]OWIAN DalQldhlo|Id0d
G2lQCHSHENZDIGM), BVMIDD®):—

“(1) GEI9-98QITV-2100BOVEIG  TUAQGLIDUDILIWIDS  MKIAUM VO
9ERPWMOMIDIAILNMDIEM.  HHQIAV-2I00BAVRIG, VAQHEIUDIE! DB IoU)
&M@ MonMIBE3UDo §2IQRAN BIUD, MVBESIG MIAMIGEZUo ©).a1QN BOIUB
ag)MmleEBem oy @PoweRUd GRSERI® HAVEIGHM &milgl ®®O0ILNRMM SO}
alomell@ Moo G Ild-0eQINJ-210030VRIS0 2I0MTVLIR MIAlCLHENM™MIGNT):

a@)MOM LAY BLIDUDOE!I NEBAUEMIoU) @VeMMil@ MIAMIBEEUde B)aIQRAM
@ @Y SYeaUlelloel @ooneRSlm MIMSs 800680 MVLAQBEIUDIRIVIeE
=€laINEeI06MI @YY@ aldSIEOOM@®IBMY:

a@)MIA(@RL] QUQIMNO H2IDD (@IHIV0 Bag)dd6MEOYM 603 UBlalddud
M@0 SHmIGl a1008BWE|SIAM  aldhHo,  HmIGlallerl 80600 @Row@BIMyo
8008}0s 6ald Qflmo  a0MBaLEIdSs  AVAdE{leeaRM@IBIM].  G:mlglailee
oBOMEXIE0  BOoWo  BREIIV0  Gald  AVABlEOIDICILNMD  BId-eHAUNV-
2I0MAVEINES  MIAMo  BRIVIWIAEOMDE].  OIVEIGHMD  Hmlgl  M@BYMO)
0af)BBEMEOM@IB8 (0l NBUODEPODBIM  210BaLEIdss  Gmdldldlleonl  @)dlaldHo
@ooNEBBIS @ElIEIOo  Mledlencammosm. MVBEHIB MIAMIBE3Ude & alQRMM
@000 HAVEIGHI HAIQIIOS §.21VBEaIFTVENM @RDIBlEMM@IE.

(2) @®OOIT U@ BHISIOT (@EIDDVMNSS «@BODIVINBDo B 12-OQUMV-
210aLeIN0D] MlAleedM o 10SIgPEm®0  VIWAMOBTIMIEUdHO, BREGOODIN]
wleam@lenInwmeudeale 2a10Wle:udaae allew@mol]l, @oEZa00 26RO
@leiwlaaym @ @@ ME] AUBHHSHLIVSACRIDES Mo  DERBPU
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QlaOlBBOMB@MMEM. &0} (@0 MIAleeee]s  BEII-06AUM-210080VEIBHE)
alIMAMI@AMODIN @oB0® 26M30Dolea;M®E).

(3) B(19-960IM)-210mMBaVEIBHs @emlcaI$adlgl (1IaZMY @mmilaumd, spadawd
S0Vl 63000 @OUIBUB)B Alavda] agyamlal Mla@:@aHleaimmo @RoQYRSImModd
MBI 8660 |SIM@MI® BWINIME:UD 96NMEIDCleseemsmI6.”.

(2) (5)-00 9alQIB)al0) BUDaHO IO O DalQldsla] GalBGHSENI®I6EN),
GEOQWIORS

“(6) VABQYBEIVDORIVIIOEI alBl@:H MSODa] 2036 |OSDISS BPEHIWRIB;
@IQIBODMEBRUY,  @YAVY®6Mo,  Alldavmo,  AlleRAMAlGuWes  calenElwss
CAHUN(IAUBOMMEERUWB o)l MVoNINWla]  aRO@EIG:8l  @PUWIG006838)0
8(12-06UM-210083qVEIOl@ Mle:Hle IORIDICleeIM M0 DO MVoeITUWla] @BEGa0o
6N -210MBTVLIGNIS OHONIGE.SIBIDBaM@M6M.”.

32. 36-00 Q{1603 BERLM.—(IWIM BOG:QIOEl 36-00 Qe {ldd,—(1) (1)-90
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GOVERNMENT OF KERALA

Law (Legislation-I) Department

NOTIFICATION

No. 11407/Leg. 11/2020/Law. Dated, Thiruvananthapuram, 14th November, 2021

29th Thulam, 1197
23rd Karthika, 1943.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in

English language of the Kerala University of Fisheries and Ocean Studies (Amendment) Act,
2021 (18 of 2021).

By order of the Governor,

V. HARI NAIR,
Law Secretary.
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[Translation in English of “2021-981 @®O8 adladolaVlmie VM@
alOMEBRUWSHMBS  TVBQYBEI00008! (BRRLMI) @®&>]” published under the
authority of the Governor.]

ACT 18 OF 2021
THE KERALA UNIVERSITY OF FISHERIES AND OCEAN STUDIES

(AMENDMENT) ACT, 2021

An Act to amend the Kerala University of Fisheries and Ocean Studies Act, 2010.

Preamble:- WHEREAS, it is expedient to amend the Kerala University of Fisheries and
Ocean Studies Act, 2010 (5 of 2011) for the purposes hereinafter appearing;

BE it enacted in the Seventy- second Year of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Kerala University of
Fisheries And Ocean Studies (Amendment) Act, 2021.

(2) It shall be deemed to have come into force on 26™ day of February, 2021.

2. Amendment of the title— In the Kerala University of Fisheries and Ocean Studies
Act, 2010 (Act 5 of 2011) (hereinafter referred to as the principal Act), in the title, for the words
“FISHERIES AND OCEAN STUDIES” the words “FISHERIES AND OCEAN STUDIES”
shall be substituted.

3. Amendment of the preamble.—(1) In the preamble of the principal Act, after the
words and symbol "environmental science," the words and symbols "fisheries, aquaculture,

control of fish diseases, fish processing and fish marketing" shall be inserted.

4. Amendment of section 1.—In sub-section (1) of section 1 of the principal Act, for the
words “Fisheries And Ocean Studies”, the words “Fisheries And Ocean Studies” shall be
substituted.

5. Amendment of section 2.—In section 2 of the principal Act,—
(1) clause (b) shall be omitted.

(2) after clause (c), the following clause shall be inserted, namely:—
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"(ca) "Controller of Examinations" means the Controller of Examinations of the

University appointed under section 41;".

(3) in clause (e), for the figures and words "in section 23" the words, figures and letter

"in section 25A" shall be substituted.
(4) clause(g) shall be omitted.
(5) in clause (h), before the word "appointed", the word "Extension" shall be inserted.
(6) for clause (j), the following clauses shall be substituted, namely:—

"(j) "Extension Council" means the Extension Council constituted under section

19A of this Act;

(ja) "Faculty Board of Studies” means the Faculty Board of Studies

constituted in each Faculty under sub-section (4) of section 25; ".
(7) for clause (r), the following clause shall be substituted, namely:—

"(r) "Head of the Department "means the head of the Department in the Faculties

appointed under section 45;”.
(8) after clause (t), the following clause shall be inserted, namely:—

“(ta) "Librarian" means the librarian of the university appointed under section

40; ".
(9) after clause (y) , the following clause shall be inserted, namely:—

"(ya) "Pro-Vice-Chancellor" means the Pro-Vice-Chancellor of the University

appointed under section 35;".
(10) clauses (ag) and (ah) shall be omitted.

(11) in clause (am) for the words “Fisheries and Ocean Studies” the words * Fisheries

and Ocean Studies” shall be substituted.
(12) after clause (am), the following clause shall be inserted, namely:—

"(ama) “University Engineer” means the University Engineer appointed

under section 39;".
6. Amendment of section 3.- In section 3 of the Principal Act,—

(1) in sub-section (1), for the words "Fisheries and Ocean studies" the words
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"Fisheries and Ocean Studies" shall be substituted.

(2) In sub-section (2), for the words and symbol, "School Governing Council,
Departmental Governing Councils" the words and symbol, "Extension Council, Faculty Board
of studies” shall be substituted.

7. Amendment of section 5.— In item (iv) of section 5 of the principal Act, after
the words "in respective fields" the words "on the basis of detailed study" shall be inserted.

8. Amendment of section 7.- In section 7 of the Principal Act,—
(1) in clause (e), the words "or school" shall be omitted.
(2) clause (i) shall be omitted.

(3) in clause (1) for the word "of the Act", the word "of the Act" shall be
substituted.

(4) for clauses (1) and (s), the following clauses shall be substituted, namely:—

“(r) to create posts required for teaching, research and extension
education, with the permission of the State Government and to appoint persons having

prescribed qualifications to such posts;

(s) to create teaching / non-teaching posts for administration and other
purposes, with the permission of the State Government and to appoint persons to such posts;”.

(5) in clause (x) item (ii) shall be omitted.
(6) in clause (y) item (viii) shall be omitted.
9. Amendment of section 8.- In section 8 of the Principal Act,—

(1) in sub-section (1), the symbol and word ", school" shall be omitted and after

the words "any document”, the words "including digitally stored" shall be inserted.
(2) for sub-section (2), the following sub-section shall be substituted, namely:—

"(2) The Government shall, before causing an inspection or inquiry to
be made under sub-section (1), give due notice of such inspection or enquiry, as the case may
be, at least ten days before, to the University and the Registrar shall be vested with the
responsibility to appear before such inspection or enquiry and to give required information.".

(3) in sub-section (7), for the words “to the instructions”, the words “to the said
directions” shall be substituted and at end, the sentence, “the authority concerned of the
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University shall be bound to implement such directions.” shall be added.

(4) for sub-section (8), the following sub-section shall be substituted, namely:—

"(8) The responsibility of timely furnishing of any information relating to the
administration of the University, required by the Government shall be vested with the

Registrar.".

10. Amendment of section 9.-In section 9 of the principal Act, for the words, letters and
brackets,
“(v) School Governing Councils;
(vi) Departmental Governing Councils;

(vii) faculties; and,” the words,letters , brackets and symbols
“(v) Extension Council;

(vi) Faculty Board of Studies; and” shall be substituted.

11. Amendment of section 10.-In sub-section (1) of section 10 of the principal Act,—
(1) under the sub-heading “1.Ex-officio members:

(1) in item (vi), for the words and symbol "the Secretary to Government,
Fisheries Department", the words and symbols, "Secretary to Government, Fisheries
Department or an officer not below the rank of Joint Secretary, Fisheries Department,

nominated by him” shall be substituted;

(i1) in item (vii), for the words "not below the rank" the words "not below

the rank" shall be substituted;

(111) in item (viii), for the words "not below the rank" the words "not

below the rank" shall be substituted ;

(iv) for item (ix) for the words "not below the rank" the words "not

below the rank" shall be substituted;

(v) for item (x), after the words "Director of Fisheries" the words “or an

officer not below the rank of Joint Director of Fisheries, nominated by him" shall be inserted;
(vi) after item (x), the following items shall be inserted, namely:—
“(x1) Dean of all Faculties of the University;
(xii) the Registrar”.

(2) In “2. Nominated Members:” the existing items (i), (i1) and (ii1) shall be
omitted.
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(3) in item (iii) of “3. Elected Members”, the word and symbol “, Schools”
shall be omitted.

(4) after sub-section (7), the following sub-section shall be inserted, namely:—

“(8) The members of the Governing Council of the University shall
naturally be the members of the Senate as well. The members of the Governing Council shall

be involved in determining the quorum of the Senate and voting. ”.

12. Amendment of section 12.—For section 12 of the principal Act, the following

section shall be substituted, namely:—

“12. University Governing Council.—The University Governing Council shall
be the Chief Executive committee of the University and shall consist of the following members,

namely:-

1. Ex-officio members:

(1) the Vice-Chancellor;

(i1) the Pro-Vice-Chancellor;

(ii1) the Secretary to Government, Fisheries Department or an officer not below
the rank of Joint Secretary of the Fisheries Department, nominated by him;

(iv) the Secretary to Government, Higher Education Department or an officer
not below the rank of Joint Secretary of the Department of Higher Education, nominated by
him;

(v) the Secretary to Government, Finance Department or an officer not below

the rank of Joint Secretary of the Finance Department nominated by him;

(vi) the Law Secretary or an officer not below the rank of Joint Secretary of the

Law Department, nominated by him;

(vii) a Dean of the University Faculty; and their turn at each time shall be in

the English alphabetical order of the Faculties.
2. Elected members:

(1) three persons elected by single vote from among the Heads of Departments

and Teachers of the University Faculty, of whom one shall be a woman,;

(i) one member elected by voting from the full-time regular students in the
University:

Provided that the elected members of teachers and student member shall not
be eligible to be elected continuously.

3. Nominated members:
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(1) three Members of the Legislative Assembly, nominated by the Government,

of whom one shall be a woman;

(i1) one representative of the Director General of the Indian Council of

Agricultural Research (ICAR);

(ii1) one representative from fishing community having knowledge in the field

of Fisheries and Marine Studies nominated by the Government;

(iv) an excellent scientist in Ocean Studies, nominated by the Ministry of Earth

Sciences;
(v) one representative of the Fishermen, nominated by the Government;

(vi) an academic from outside the University with expertise in the field of

Fisheries, nominated by the Government and not below the rank of Professor;

(vii) one representative from the registered Fishermen Organisation, nominated

by the Government ;

(viii) one representative from the Fisheries Industry, nominated by the

Government;

(ix) a woman social worker, nominated by the Government.

13. Amendment of section 13.—In sub-section (1) of section 13 of the Principal Act,
after the words "every four years" the words "by the Chancellor through Notification" shall be
inserted.

14. Amendment of section 14.—For sub-sections (1) and (2) of section 14 of the
Principal Act, the following sub-sections shall be substituted and sub-section (3) shall be

newly inserted, namely: —

“(1) The University Governing Council shall be the supreme authority of the
university and shall have the power to review and cancel the actions of the Academic Council
or any faculty, save those acted in accordance with the powers conferred upon it under this Act
and the Statutes, Ordinances and Regulations made thereunder and shall exercise all the powers

of the University, if not otherwise provided to others, by this Act:

Provided that if any question arises as to whether the Academic Council or any of
the faculty has acted in accordance with any of the aforesaid powers, or not, the Chancellor
shall, after considering the Government's opinion on the matter, make a decision within four

months from the date arising of issue and such decision shall be final:
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Provided further that if the Chancellor does not resolve the issue within the

specified time, the decisions and actions taken by the Governing Council shall become final.

(2) Save as otherwise expressly provided under this Act, the University

Governing Council shall have the following powers, namely:—

(a) subject to the consideration and approval of the Chancellor, prepare,

suomoto, draft for making, amending or repealing the Statutes;

(b) to grant permission for instituting Fellowships, Scholarships, Studentships,
Students Scholarships, Medals and Prizes and to organize exhibitions, in accordance with the

provisions of this Act and the Statutes, Ordinance and regulations made thereunder;

(c) to institute Professorships, Associate Professorships and Assistant
Professorships and other teaching and research posts as may deem necessary, with the

permission of the Government;

(d) to establish and maintain such institutions as may deem necessary, with the

permission of the Government;

(e) to determine the services of the employees and teachers of the university and

to prescribe their duties and conditions of service;

(f) to fix the emoluments of the employees and teachers of the university with

the approval of the Government;

(g) to examine the Annual Report, Annual Accounts and Audit Reports of the
University and take such actions as it may deem fit and pass the budget in accordance with

the provisions of the Statutes;

(h) to cancel any degree, post graduation, diploma, title or any other distinction
granted to any person in violation of the provisions of the Statutes or Regulations, or withhold

or cancel the result of examination of any student, conducted by the University;

(1) to appoint enquiry committees and direct them to investigate and report on

matters as it may deem fit;

(j) to make Statutes regulating the manner of election to the Authorities of the
University, the procedure to be followed at the meetings of the University Governing Council,

Academic Council and other Authorities of the University and quorum of members required
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for the transaction of business by the Authorities of the University;

(k) to establish linkage with other Universities in India and abroad in such

manner and for such purposes as it may determine;

(1) to hold, control and administer the properties and funds of the University;

(m) to give directions regarding the form, custody and use of the common seal

of the University;

(n) to arrange for the inspection of classrooms, laboratories, hostels and other

institutions;

(o) to establish, maintain and manage colleges and research centres and other

institutions, as it may deem necessary from time to time;

(p) to appoint teachers and other non-teaching employees of the University and

prescribe their duties;

(q) to create teaching posts, ministerial posts and other necessary posts of non-

teaching staff, as it may deem fit, with the permission of the Government:

Provided that posts may be created on contractual or daily wage basis for a specified

period and appointments may be done;

(r) to suspend, dismiss or otherwise take any disciplinary action against the
teachers and other employees of the University after giving them reasonable opportunity to

defend their position;

(s) to supervise and control the residence and discipline of students;

(t) to consider the financial estimates of the University in accordance with the

provisions of the Statutes made in this behalf;

(u) to supervise the conducting of University examinations and approve and

publish the results and to conduct enquiry regarding the discrepancies of examinations;

(v) to fix the remuneration of experts deputed in the examiners’ panel, interview
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board and other committees of the University;

(w) to delegate any of its powers to the Vice-Chancellor or a committee

appointed from among the members of the Governing council;

(x) to consider the schemes aimed to the academic progress of the University;

and

(y) to exercise such other powers and perform such other duties as delegated by

this Act or the Statutes.

(3) Responsibility of implementing the decisions taken by the Senate, in
accordance with the provisions of this Act and the Statutes, shall be vested in the Governing

Council.”.

15. Amendment of section 15.— For sub-section (1) of section 15 of the principal Act,

the following sub-section shall be substituted, namely:—

“(1) The University Governing Council shall meet at least once in a month, on
a date to be fixed by the Vice-Chancellor, after giving due notice to all its members. If the
Governing Council does not convene the meeting in this manner, the Vice-Chancellor shall
give a satisfactory explanation at the next meeting and obtain the approval of the Governing
Council. But, on a request in writing signed by more than one-third of the members of the
Governing Council, the Vice-Chancellor shall convene the meeting within seven days from the

date of receipt of the request.”.

16. Amendment of section 17— For section 17 of the principal Act, the following
section shall be substituted, namely:-

“17. Constitution of the Academic Council—The Academic Council shall have

the following members and shall be reconstituted in every four years, through notification, by

the Chancellor, namely:-

(1) Vice-Chancellor - Chairperson;
(i1) Pro-Vice-Chancellor - Vice-Chairperson;
(i11) the Dean of all the Faculties;

(iv) the Director of Research;
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(v) the Director of Extension,;

(vi) the Director of Fisheries or an officer not below the rank of Joint Director
of the Department of Fisheries, nominated by him;

(vii) the Director of Central Marine Fisheries Research Institute (CMFRI) or a
representative not below the rank of Principal Scientist, nominated by him;

(viii) the Director of Central Institute of Fisheries Technology (CIFT) or a
representative not below the rank of Principal Scientist, nominated by him;

(ix) the Director of National Institute of Oceanography (NIO) or a representative
not below the rank of Principal Scientist, nominated by him;

(x) an eminent educationalist of fisheries science from outside the university,
nominated by the Governing Council;

(xi) an eminent educationalist of ocean studies from outside the University,
nominated by the Governing Council;

(xii) one member each, not below the rank of Professor, elected by the teachers,
including the heads of the department of each faculty from among themselves, by vote;

(xiii) a member elected by vote from among the graduate students of the
University;

(xiv) a member elected by vote from among the postgraduate students of the
University;

(xv) a member elected by vote from the research students of the University.

(2) The Academic Council shall meet at least once in every three months. In the
absence of the Vice-Chancellor, the Pro-Vice-Chancellor shall preside over the Academic
Council.

(3) The quorum for the meeting of Academic Council shall be one-third of the total
membership of the Council.”.

17. Amendment of section 18.—In sub-section (2) of section 18 of the Principal Act,—

(1) for clause (d), the following clause shall be substituted, namely:—

"(d) to prescribe the qualifications of teachers in various faculties and other
institutions under the University on the basis of the reccommendation of the Faculty Board of
Studies ;".

(2) for clause (j), the following clause shall be substituted, namely:—

"(j) to approve, modify or revise schemes relating to teaching, on the basis of
the directions received from the Faculty Boards of Studies;".

18. Amendment of section 19.—In section 19 of the Principal Act, for sub-sections (1)
and (2), the following sub-sections shall be substituted, namely:—

“(1) The Research Council shall consist of the following members and shall be
reconstituted in every four years by the Chancellor through notification, namely:—

(1) Vice-Chancellor - Chairperson;

(i) Pro-Vice-Chancellor;

(i11) Director of Research- Member Secretary;

(iv) Director of Extension;

(v) the Dean of all Faculties;

(vi) each member not less than the rank of Professor nominated by the
Governing Council from each Faculty;

(vii) Director of each Regional Centre;

(viii) the Director of Central Marine Fisheries Research Institute (CMFRI) or a
representative not below the rank of Principal Scientist, nominated by him;

(ix) the Director of Central Institute of Fisheries Technology (CIFT) or a
representative not below the rank of Principal Scientist, nominated by him,;

(x) the Director of National Institute of Oceanography (NIO) or a representative
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not below the rank of Principal Scientist, nominated by him;

(xi) the Director of Fisheries or an officer not below the rank of Joint Director
of the Department of Fisheries, nominated by him;

(xii) a representative from the Fish Processing Industrialist, nominated by the
Governing Council,;

(xiii) a representative of fish farmers, nominated by the Governing Council; and

(xiv) a representative of the fishing industrialists, nominated by the Governing
Council.

(2) Functions of the Research Council shall be to formulate research policies,
identifying thrust areas and to plan projects and research activities, to provide guidelines for
preparing research projects, codify research activities, identify funding agencies for research
activities, to prepare blue print for creating physical environment needed for research, to
encourage public-private partnership research, to monitor and review research projects, to
approve annual research reports etc. ”.

19. Insertion of new section after section 19.—After section 19 of the principal Act, the
following section shall be inserted, namely:—

“19A. Extension Council.—(1) The Extension Council shall consist of the following
members and shall be reconstituted in every four years by the Chancellor through notification,
namely:—

(1) Vice-Chancellor—Chairperson;

(i) Pro-Vice-Chancellor;

(ii1) Extension Director—Member Secretary;

(iv) Director of Research;

(v) the Dean of all the Faculties;

(vi) the Director of each Regional Center;

(vii) two extension education experts from outside the University, nominated
by the Governing Council;

(viil) an outstanding fish farmer representative nominated by the Governing
Council;

(ix) a fishermen representative nominated, by the Governing Council; and

(x) the Director of Fisheries or an officer not below the rank of Joint Director
of the Department of Fisheries, nominated by him.

(2) The functions of the Extension Council shall be to formulate the University's
knowledge extension policies, to provide guidelines for preparing projects, to codify
knowledge extension activities, to provide education, training and technical advice to farmers
/fishermen, to monitor and review extension education, to approve annual knowledge extension
reports etc.

(3) The Extension Council shall meet at least once in six months.

(4) The quorum for the meeting of the Extension Council shall be half of the
total number of members.”.

20. Omission of section 20.—section 20 of the principal Act shall be omitted.
21. Omission of section 21— section 21 of the principal Act shall be omitted.
22. Omission of section 22.—section 22 of the principal Act shall be omitted.
23. Omission of section 23.—section 23 of the principal Act shall be omitted.
24. Omission of section 24.—section 24 of the principal Act shall be omitted.
25. Amendment of section 25.—Sub-sections (2), (3), (4), (5) and (6) of section 25 of the
Principal Act shall be substituted by the following sub-sections respectively, namely:—
“(2) The University shall have the following Faculties, namely:—
(1) the Faculty of Fisheries Science;
(i) the Faculty of Ocean Science and Technology;
(111) the Faculty of Fisheries Management;
(iv) the Faculty of Fisheries Engineering.
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(3) Each faculty shall comprise such departments and with syllabi of subjects of
study as may be specified.
(4) In every faculties, each Faculty Board of studies shall be constituted by
including following members, namely:—
(1) the Dean of the respective faculty -Ex-officio Chairperson;
(1) the heads of department in the respective faculty;
(ii1) four subject experts not paid by the University, nominated by the
Governing Council;
(iv) two persons elected by vote from the post of Associate Professor except
the heads of departments of the respective faculty; and
(v) two persons elected through vote from the post of Assistant Professor

except heads of Department of the respective faculty;

(5) The Functions of the Faculty Board of Studies shall be to review the process of
teaching and instructions in the Faculty concerned, to give necessary advice for their
betterment and to give recommendations to the Academic Council for the revision of

curriculum/syllabus.

(6) The Faculty Board of Studies shall be reconstituted in every four years by the
Vice-Chancellor through order.”.

26. Insertion of new section after section 25.—After section 25 of the principal Act,
the following section shall be inserted, namely:—
“25A. Departments.— (1) Each faculty shall have such Departments as prescribed,

from time to time.

(2) Each Department shall have each Head and his appointment, powers and
duties shall be as prescribed by the Statutes.

(3) The head of the Department shall be its executive head and shall be
responsible for faithfully complying with the Statutes, Ordinances and Regulations relating to
the Department and for conducting and organizing the teaching, research and extension works
in the department under him.

(4) The head of the Department shall be responsible to the Dean of the
Faculty for teaching, research, knowledge extension and extension programmes vested in his

department.
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(5) The respective Faculty Board of studies shall recommend to combine
or separate Departments or to constitute new Departments or abolish the existing Department
under a Faculty and the same shall be approved or rejected by the Governing Council with or

without amendment, subject to the decision of the Academic Council. ™.

27. Amendment of section 26.—For section 26 of the principal Act, the following

section shall be substituted, namely:—

“26. Powers and functions of the Faculty Board of Studies.—The Faculty Board

of Studies shall have the following powers and functions, namely:—

(1) all policies regarding the administrative and academic matters in the

faculty shall be taken by the Faculty Board of Studies in its meeting.

(i1) to examine and implement the directions from the Governing Council

regarding all the academic subjects including examination and its result, in the Faculty.

(iii) the qualifications required for the examiner in each faculty shall be

recommended;

(iv) the Board of Studies shall meet at least once in every six months or at
such time whenever the activities of the faculty need to be evaluated or a decision needs to be

taken on the changes required in the curriculum;

(v) Faculty Board of Studies shall be responsible for strengthening the
infrastructure, improving the teaching and research facilities and for conducting and

maintaining the research wing;

(vi) the Faculty Board of studies may make such necessary recommendation
to the University in the following matters, not inconsistent with the provisions of clauses (i) to

(v), namely :(—

(a) to suggest new courses of study;

(b) to suggest qualifications for the teachers in the faculty;

(c) to prescribe qualifications for the students for admission to various
courses and examinations and determine under what conditions they may be exempted;

(d) to give direction to provide teaching and training in such
disciplines as the Faculty Board of Studies deems fit;

(e) to recommend for the creation of departments and teaching posts

required for the activities of the Faculty;
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(f) to give directions to improve teaching, research and knowledge
dissemination, and to formulate syllabus and its revision in a manner not exceeding four
years;

(vii) to exercise such other powers and perform such other duties conferred
or vested in it by the Act, Statues, Ordinances and Regulations made thereunder;

(viii) to consider and report on any matter referred to it for its opinion by
any other council including the University Governing Council and the Academic Council;

(ix) to consider and recommend administrative, financial or academic
matters;

(x) to ensure that the rules and guidelines framed for the following matters
by the Academic Council, are implemented, namely:—

(a) long-term curriculum development;

(b) faculty development;

(c) development of teaching or learning materials; and

(d) research on educational matters with particular reference to colleges;

(xi) to plan organization of inter-departmental and inter-faculty programs
in consultation with other Faculties of the University;

(xi1) to recommend to the Academic Council regarding organization of
continuing education and orientation courses, especially, revised or new or
interdisciplinary courses, for the teachers of the university;

(xiil) to prepare the annual report on the functioning of the faculty and
submit it to the Vice-Chancellor;

(xiv) to consider other matters related to University received for the

opinion of the Faculty Board of Studies. ”.

28. Amendment of section 30.—In section 30 of the principal Act, item (xiii) shall be

omitted and item (xiv) shall be renumbered as item (xiii).
29. Amendment of section 33. — In section 33 of the principal Act,—

(1) For sub-sections (2) and (3), the following sub-sections shall be substituted,

namely:—

“(2) The Chancellor shall appoint the Vice-Chancellor from a panel of three

persons prepared by a Selection Committee consisting of, one person nominated by the
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University Governing Council, one person nominated by the Government and the Director

General of the Indian Council of Agricultural Research or his representative:

Provided that the nominee of the University Governing Council shall not be a person

from among the members of that Council or an employee of the University:

Provided further that if the Selection Committee fails to make a unanimous
recommendation as provided, each member of the Committee may submit name of a person
to the Chancellor, and the failure of any member to submit name of a person shall not
invalidate the appointment of the Vice-Chancellor. If the advice given by the Selection
Committee is not unanimous, the Chancellor may accept the opinion of the majority of the
members. The representative nominated by the Government shall be the Chairperson of the

Selection Committee.

(3) The Vice-Chancellor shall have the qualifications stipulated by the University
Grants Commission and the Indian Council of Agricultural Research and as prescribed by the

Statue.”;
(2) For sub-section (6), the following sub-section shall be substituted, namely:—

“(6) No person over the age of sixty one shall be appointed as Vice-Chancellor
and shall, subject to the terms and conditions of his appointment, hold office only for a period
of four years from the date of his assuming office after appointment. A Vice-Chancellor once

appointed is not eligible for reappointment. .
(3) For sub-section (12), the following sub-section shall be substituted, namely:—

"(12) If the post of Vice-Chancellor falls permanently vacant, due to resignation
or otherwise, that vacancy shall be filled in accordance with the provisions of sub-section (2)

and the Vice-Chancellor so appointed shall hold office for a full term of four years.".
30. Amendment of section 34.—In section 34 of the principal Act,—

(1) For sub-sections (5) and (6), the following sub-sections shall be substituted,

namely:—

“(5) The Vice-Chancellor shall be responsible for furnishing the budget estimate,
audit report, its replies, annual report, the statement of accounts and the balance sheet to the

University Senate and the Governing Council.

(6) If the Vice Chancellor is of the opinion that there is an emergency which

requires immediate action to be taken, he may take any action and in such cases, the action so
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taken shall be reported to the authority or body which, in the ordinary course, would have dealt
with the matter. The action so taken shall be subject to the final decision of the authority or
body which ordinarly deals with the matter and those actions which have not obtained the

approval shall be invalidated.”.
(2) For sub-section (8), the following sub-section shall be substituted, namely:—

“(8) The Vice-Chancellor shall be responsible for implementing the decisions of the
University Governing Council regarding the appointment, suspension and dismissal of officers,
teachers and other staff of the University. If not so implemented, a report regarding that shall

be given to the Pro-Chancellor within seven days, with reasons. ”.
(3) Sub-section (11) shall be omitted.
31. Amendment of section 35.—In section 35 of the principal Act,—

(1) for sub-sections (1), (2) and (3), the following sub-sections shall be substituted,

namely:—

“(1) The Pro-Vice-Chancellor shall be a full-time officer of the University. The
Chancellor shall appoint the Pro-Vice-Chancellor from a panel prepared by the Selection
Committee consisting of three members, the Vice-Chancellor, one nominee of the University

Governing Council and one nominee of the Government:

Provided that the nominee of the University Governing Council shall not be one

of the members of that Council or an employee of the University:

Provided further that if the Committee fails to make an unanimous
recommendation as provided, each member of the Committee may submit one name each to
the Chancellor. Failure to submit name by any member of the Committee shall not invalidate
the appointment of the Pro-Vice-Chancellor. If the recommendation of the Selection
Committee is not unanimous, the Chancellor may accept the opinion of the majority of the
members of the Committee. The member nominated by the Government shall be the

Chairperson of the Selection Committee.

(2) No person over the age of sixty shall be appointed as Pro-Vice-Chancellor and
shall, subject to the terms and conditions of his appointment, hold office only for a period of
four years from the date of assuming his office after appointment. A Pro-Vice-Chancellor

once appointed is not eligible for reappointment.
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(3) The Pro-Vice-Chancellor shall have the qualifications stipulated by the
University Grants Commission and the Indian Council of Agricultural Research and as

prescribed by the Statue. .
(2) After sub-section (5), the following sub-section shall be added, namely:—

“(6) The Pro Vice-Chancellor shall be vested with the powers and responsibilities
regarding academic functions in the University, including conduct of examinations, planning,
development, welfare activities for students and shall be responsible to the Vice-Chancellor in

this regard.”.
32. Amendment of section 36 .—In section 36 of the principal Act,—

(1) For sub-sections (1), (2), (3), (4) and (5), the following sub-sections shall be

substituted, namely:—

“(1) A person with postgraduate degree in the respective faculty subjects and
not below the rank of Professor, with at least five years of teaching experience in the post of
Professor and having other qualifications, prescribed in the Statute, shall be appointed as Dean

of each Faculty:

Provided that in the case of post of Dean of the Faculty of Fisheries, a degree
in Fisheries Science obtained from a University recognized by the Indian Council of
Agricultural Research and other qualifications notified by the Council, from time to time are

also needed.

(2) The term of the Dean shall be five years or until he attains the age of sixty,
whichever is earlier. Salary and allowances of the Dean shall be same as that of a senior
professor in the University Grants Commission scheme and special allowance shall also be

given on a monthly basis, as prescribed.

(3) The Dean shall be a full-time salaried officer of the University and shall
have all the academic, administrative and financial responsibilities and powers relating to the

faculty concerned.

(4) The Dean shall be responsible for carrying out the teaching, research and
knowledge extension activities, for attaining academic progress, for maintaining the standards
of teaching, for providing training to the teachers, and for implementing the academic policies

of the faculty, approved by the Academic Council.
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(5) It shall be the responsibility of the Dean to convene meeting of the Faculty

Board of Studies concerned, as may be necessary and to preside over such meetings”.
(2) After sub-section (10), the following sub-sections shall be added, namely:—

“(11) It shall be the responsibility of the Dean to implement the decisions of the
Faculty Board of Studies, protect the best interest of the Faculty and the University and to

codify the functioning of various departments.

(12) Those who are permanently appointed as School Directors on the date of
commencement of the Kerala University of Fisheries and Ocean Studies (Amendment) Act,
2021, in the University, shall be appointed as Dean of the Faculties, except Fisheries. The

provisions in sub-section (1) shall not be a bar for the same.”.

33. Amendment of section 38.—For sub-section (1) of section 38 of the principal Act, the

following sub-section shall be substituted , namely:—

“(1) The Vice-Chancellor shall, appoint Finance Officer on the recommendation of
the Selection Committee constituted for such purpose, as prescribed by the Statute, with the
approval of the Governing Council. The term of office of the Finance Officer shall be four
years from he assumes office or till he completes the age of fifty six, whichever is earlier. The

Finance Officer shall be a full time salaried officer of the University.”.
34. Amendment of section 41.—In section 41 of the principal Act,—

(1) For sub-section (1), the following sub-section shall be substituted, namely:—

“(1) The Vice Chancellor shall appoint the Controller of Examinations on the
recommendation of the Selection Committee constituted for the purpose, in such manner as
prescribed by the Statute, with the approval of the Governing Council. The term of office of
the Controller of Examinations shall be four years from he assumes the office or till he
completes the age of fifty six years, whichever is earlier. The Controller of Examinations shall
be a full time salaried officer of the University and shall work directly under the direct control

of the Vice Chancellor. .
(2) Sub-section (2) shall be omitted.

35. Amendment of section 42.—In sub-section (4) of section 42 of the principal Act, for the

figures and words "in section 46", the figures and words “in section 47" shall be substituted.

36. Omission of section 44.—Section 44 of the principal Act shall be omitted.
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37. Amendment of Section 45.—For section 45 of the principal Act, following section shall

be substituted, namely:—

“45. Head of the Department.—(1) Each Department in each Faculty shall have a

Head and his appointment, powers and functions shall be as prescribed by the statutes:

Provided that the Heads of Faculty of Fisheries departments shall have degree in
Fisheries Science, post-graduate degree in the subject concerned and other qualifications as

stipulated by the Indian Council of Agricultural Research:

Provided further that degree in Fisheries Science is not mandatory for those who are
continuing as on the date of commencement of the Kerala University of Fisheries and Ocean
Studies (Amendment) Act, 2021, in the teaching post in the Faculty of Fisheries Department
of the University.

(2) The Head of the Department shall be its executive head and shall be responsible
for faithfully complying with the statutes, Ordinances and regulations regarding the department
and for conducting and organizing teaching, research and knowledge dissemination work of

the departments under him.

(3) He shall also be responsible to the Dean of the Faculty for teaching, research and

extension programs entrusted to the department of a Head of the Department.".

38. Insertion of a new section 45A4.- After section 45 of the principal Act, the

following section shall be inserted, namely:—

“45A. University Teachers.- (1) Each Faculty shall have teachers in the categories of

Professor, Associate Professor and Assistant Professor distinctly:

Provided that a teacher from one faculty may be allowed to teach in another

faculty as required.

(2) Of'the teaching posts of the Faculty of Fisheries transferred from the University
of Agriculture, the departments except Fisheries Engineering, Management and Fisheries

Hydrography shall be retained in the Faculty of Fisheries of this University.

(3) The appointment, powers and duties of the teaching posts shall be as prescribed
by the statutes. But the teachers in the Fisheries Faculty shall have degree in Fisheries Science
approved by the Indian Council of Agricultural Research, postgraduate degree in the Fisheries
subject concerned and other qualifications as mandated by the Indian Council of Agricultural

Research:
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Provided that the degree in Fisheries Science is not mandatory for those who are
continuing, as on the date of commencement of the Kerala University of Fisheries and Ocean
Studies (Amendment) Act, 2021, in the teaching post in the Faculty of Fisheries in the

University.

(4) Teacher shall be responsible to the Head of the Department for the activities of

the teaching, research and extension programs entrusted to him.”.

39. Amendment of section 49. — In sub-section (3) of section 49 of the principal Act,
for the words "from schools" the words "from the Faculty Board of Studies" shall be

substituted .
40. Amendment of section 50. — In section 50 of the Principal Act,—
(1) In sub-section (6), the words and symbol "Directors of Schools," shall be omitted.

(2) In sub-section (7), for the word "fifty five", the word "fifty six" shall be
substituted.

41. Amendment of section 52.— In section 52 of the principal Act, the second proviso

to sub-section (1) shall be omitted.

42. Amendment of section 60— For section 60 of the principal Act, the following

section shall be substituted, namely:—

“60. University Ombudsman.—(1) The Chancellor may, by notification, appoint an
Ombudsman as necessary, to enquire into the allegations and complaints, written or otherwise,
on mismanagement, corruption and other nepotism etc in the administration of the University,
raised by the public, students, teachers and other stakeholders and to take decisions subject to

university laws and anticorruption laws and to recommend for taking prosecution steps.

(2) The Ombudsman shall be a person not below the rank of a retired High Court
Judge.

(3) The term of office of the University Ombudsman shall not exceed one year from

the date of issuance of the notification under sub-section (1).

(4) The salary and other conditions of service of the University Ombudsman shall be

as specified by notification.”.
43. Amendment of section 64.- In section 64 of the principal Act,—

(1) For sub-section (1) the following sub-section shall be substituted, namely:—

Thisisadigitaly signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/




50

“(1) The Vice-Chancellor shall, by the notification, constitute Finance Committee of

the University and it shall consist of the following members, namely:—

(1) Vice Chancellor—Chairperson;

(i1)) Secretary to Government, Finance Department or an officer of Finance
Department, not below the rank of Joint Secretary, deputed by him;

(ii1) Secretary to Government, Fisheries Department or an officer of the Fisheries

Department, not below the rank of Joint Secretary, deputed by him;

(iv) Director of Fisheries, or an officer not below the rank of Joint Director of

Fisheries, deputed by him;
(v) Two members nominated by the University Governing Council, from it;
(vi) Finance Officer; and
(vil) Registra—Member Secretary.”.
(2) After sub-section (2), the following sub-section shall be inserted, namely:—

“(3) The interval between two meetings of the Finance Committee shall not exceed

three months. The quorum for a meeting is half the total number of members.”.

44. Amendment of section 66.—In section 66 of the principal Act, clauses (v), (viii)

and (xii) of sub-section (2) shall be omitted.

45. Amendment of Section 68.—In item (vi) of section 68 of the principal Act, for the

words "departments and Schools", the words "Faculties" shall be substituted.

46. Amendment of section 69.—In item (i) of section 69 of the principal Act, for the

words and figures "of section 42", the words and figures "of section 68" shall be substituted.

47. Amendment of section 71.—In sub-section (1) of section 71 of the principal Act, for

the words "of Schools", the words "of Faculties" shall be substituted.

48. Repeal and saving.—(1) The Kerala University of Fisheries And Ocean Studies
(Amendment) Ordinance, 2021 (109 of 2021) is hereby repealed.

(2) Notwithstanding such repeal, anything done or deemed to have been done or any
action taken or deemed to have been taken under the principal Act as amended by the said
Ordinance shall be deemed to have been done or taken under the principal Act, as amended by

this Act.
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